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CP N 	 0r;A 

APPLICANT(§)_.  

RESPOWDENT(a) 

Z~ 	
...Advocate for the 3pplic-nnt. 

XC,,,AdwA-,cate for the Respondents. 

rdi  
_Hf flc~ io-4- P, i, I 	 -Cau 	

er 

7'.8 *96 	Mr G*Sarma for the applicant. 
None for the reopmdents. fo"-M 

. F. f'; W.. ~ i) 0 

tAv 

issue notice ca the respon-
dents to-show cause as to why thJ.s 
ant on - should not be admitted 

ant. xellef -sought allowed. Retur-
nable within I month. 

List.  qn. 9 *9 *96 for show cau-ce-
and consideration of admission. 

Pdndency of this application 

i
; shall not be a bar for the respon-

dents to appoint the applicant 
pursuant , td'the recommendation No.- 
1MB/G/!CCN/-j55/l02/Pt-1 dated 9.11. 

95  Of th* Railway Recruitment Board 
GaVahati Amwmre A-Vl,,if he hel

~ L4 
, 

t found suitable for such appoint6ent 
in all respecto 

pg 



O.A. No. k ~t4 of -1996 
..2 

9.9.96 	 Learned counsel-Mr.&G-Sarm(a fcr the applicant'. 

Leave note of Mr. B.K.Sharma. 

Notices have been served on respondef~ts No. 2, 

3 and 4.. No show cause has been submitted. 

Heard Mr. G.Sarma for admission. Perused the L 

coll ,  ts of the application and the reliefs sought. 

App~ ication is admi'll- ted. Written statement within six 

weeks. However, vacation from 21.10,96 to 8.11.95. 

List for writt- en statement and further order3 

on. 1i.11.96. 

Hea ~-d Mr. G.Sarma for interim order.. Interim 

order dated 7.8.96 shall continue. 

Member 

P9 

to appklr-~ont% UcmQ 

C= 	 -Cltt-an 

wt~ 

Eflat UW Watte n statmant ux] 1",  a I 

M;ar on 32"11-afte 

Miami" 0 

22'M111"96 Learnod counsel MrAoAsma for .~ 

applicant, Leave note of MrJ3*KeSharraa 
Railway counsel up to 30-11-P96a Writt 

statement hae not been submitteae 

List for wz*ltten statement and f 

order on 20-12-96* 



PF  
O.A.No. 146/96 

	

10.2.97 	Let this case be.1i,sted on 6.3.97 f0aearing. 

Member - 	 V*ice-C airman 
nkm 

2- 	 43.97 	Let this case be listed on 20.3.1997 for 
hearing. 

	

Me 	 Vice-Chairman 

	

20.3.97 	We have heard Mr B.K.Sharma,learnod" 

3 counsel appearing on behalf of the Railwv 

iv&  
administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

co'-pp-e-PA 
I 	

short adjournment, 
4vwhich Mr G.Sarma has no 
A- 

objection. Accordingly, for the ends of justice.,.. 

we allow one week time for'further hearing. 

3 	 List on 31.3.1997 for hearing. 

V*ice- ai~rwn M e4 'e-  r~ 	 Vice- airmam 
0, 

P9 
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31.3.97 	 At the request of Mr. B.K.Sharma, 

learned Railway Counsel hearing is adjounred to 

7.4.1997. 

List on,7.4.97 for hearing. 

- ---------- 	
Member 	 Vfi L 

i~~ J '7/­( 	 trd 

Alf 
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OOA9144/96 

A 

Mrc.()* 0-i arma for the applicant,, 

WrItten stOtement has not been 

s -~ -  subMittede 14,-v 6 e -;1,arma for Hr*1kK# 

ShOVW submits that the writter, 
btatement 10 almost -  roady'—  eeeks 
foi short adjournmento 

-L. Lst for written statement and 

further ordors on 6-2-97, - 

merd5er 

	

6J.97 	 Learned counsel Mr G. Sarma with Mr 
S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 
respondent Nos. 2, 3 and 4, but no written j 
statement has been filed. None - has appeared 
for .  them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires, 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

statement if considered necessary. 

Cv 	 Send copy ~ ..of the order to the 
respondents. 

e—r 
nkm 

	

3-2*97 	 Mr B.K.Sharm. a s  learned counsel 1 

for the respondents has got personal 

difficultyA Mr G-Sarma,, learned counse] 

appearing for applicant also needs some' 

time to take further steps In the case. 

Accordingly %~e adjourn the case till 
7.2o!997. 

Member 	 Vice—Chairman 



A, 

15-7-'97 	We have heard Mr 	ha rma 
-learned -  P-ailway counsel a 

gth. Thereafter i4r.Sharma submits
.  

that he is unable to proceed with*.t 

hearing of the case as Certain reco 
will have to be Produced, and he ]  
Prays for time, Two weeks time allo 

to which the learned counsel for th 
applicant do not have any objection, 

List on 30-7-97 for hearing. 

Meirr 	 vice-chairma 

30.7.97 Mr. S. Sarma on behalf of Mr. 

B.k.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

Vice-Chairman 

n 

21.8.9,/ 	 Mr- G.Sarma l  learned counsel for the 
applicant is present. The learned Railway counsel 
P~,aY,s for some time to produce the records. 

The case is adjourned till 8.9.97 for 
hearing. On that day all counsel' shall remai n  
present, or else the case will be-heard ex parte.' 

MemXer' 
Vice-Chairman 

z  n 

n V 
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O.A.No.146/96 

7.4.97 	 Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that 'Mr B.K. Sharma 

is unable .  to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, has 

vehemently opposed the prayer. It is informed 

that there are other counsel also. Mr B.K. Sharma 

-4 the case. Considering all these is incharge 0 

we allow adjournment to 16.4.97. 

Me 4~n -e—r 	 Vice-Chai* man 

nkm"~ 

16.4.97 	 Let the case be listed on 28.4.1997 
for hearinqt 

Meier 	 Vice-Ch airmn 

trd 

Rx- 0 
b-v a, P  e--c- ,A cuis c,.,' -0 

28-4-97 	 Let this case be listed for 

hearing On ~i-6-97 

Any appointment made shall be 

subject to the result of the caseo 

M 6 A,- 	 Vice-ChAirman 

P9 

L,7 



O*A* 146/96 

13-11-97 - 	Argument of both the counsel are 

heard and concluded. order rese, A 

cz 
Vic 	irman. 

is 

Common order delivered in open 

Coust and k6pt in 	Note 14'*2/.9 64; - Copy 
of the order shall be kept in thib case. 

Application is allowed. No Costs. 

Mei~r 	 Vice-Chairman 

IM 



CERrM ADMINISTRATWE TR333UNhL 
GUKASATI 'BENCH 

Datt ,Of order 	This t .8th Day of January, 199.8J 

jUSTICE. SHRI D.N.BARUAHO VICE-CmAIRMAN' 

I ;.L*SANGLYINEp ADMI~ NLSTRKTWE MEMBER 

OoKoWoo; .142/96 4 

I 	SrL B eKoDaIriary *so 000 Applicant 

U00*1 49 see 4espondobnts 

..Zo O.A#'143/96 

msoNirmall DaS *0* ,,.Applicant - 

VS. 

UaOsI 	Orso Respondent 

3* O,Ao 144/96 

Shri-S*Goswami Applicant 
V  

-Vs- V  

U*O* .l &-Orso Respondents* 

4o 	OiDA01.145/06. 

Kamala Veka.. Applicant 

vvs- 

os I & Orso so* too  Respondents 

5 0  OoA# 146/96 	 000 0#0 

Shrl P*J*Das' 009 so-* Applicant. 

U Os  I 	Ors* 000 Respondents 

6* 'O*Ao,  147/96 

Shri P,'K* 6arkar 0*0 *00 Applicant 

4..Vgl- 

u.0ol & Orso 000 Respondents 

7 0  &K. 148/96 
-Shri T,K*Das g*6 so* Applicant 

Aespondent 
U.00t & Orso 

O.A-WO -s 149/96 

Shri S4;Kumar Applicant 

UIO*I' &- Ots* Respondents 

9* O.A. 150/96 

Shri M.Ghose .,-Applicant 

-Vs- 

u . 0 * I & orso Respondents 

contd/- 
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10* 	O*A* 151/96 

Shri P*K*Kakati Appl1cant 

UoO*I 	Ora* Respondents* 

U---'  O-A*152/96 

Shri D,Choudhury Applicant 
-Vs- 

U*091 & Ora, Respondentse 

12* OeA- 153/96 

Shri S*K.Rai Applicant 
_Vs- 

U*O*I & Ora, Respondents. 

139 O*A*155/96 

Shri B.C.Bore 	 Applicant. 
-Vs- 

U*Ool & Ors& 	 Respondents. 

14* O*Ae 193/96 
Shri, Rupak Chakraborty ... 	 Applicant 

-Vs- 

U*0*1 & Ora* 	 Respondents, 

159 O'oiA.4& 42/97 

Smt* AeDevi 	 Applicant 

U*O*1 Ora* 	 Respondents 

By,Advocate Mr*G*Sarma for ai ll:the pe,  titioners. 
By Advocate Mr,B.K.Sharma for all the respondents *  

0 R D E R. 

GoLoSANGLYINE  AMINISTRAT WE MFj4BER y  

The above 15(fiftee'n) Original Applications are 

disposed , of by this Common order as they Involve the same 

issue t  facts and grounds* 

contd/- 
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2* 	The Railway Recruitment Board q  Guwahati issued! ,  
i 

the Employment Notice No*1/95 dated 26-4-1995 for the I I 

purpose of appointment in various posts under the North 

East Frontier Railway. In thtse-Original applications Ve. 

are concerned with CATEGORY No * 7 8 STENOGRAPHER s(English) 
k 

in the scale of pay of ks. 1200-2040/- mentioned in the, 

Employment Notice* Pursuant to the said Notice we have the 

following results 

"Date of Written Test t 27-9-95 

Date of Speed Test : 04-11-95 (for 80 w.p.m.) 
Date of Speed Test : 05~11-95 (for 60 wip-m-) 
Date of Viva Voce Test;08-11-95 
Date of panel 
approveds 	 09-11-95 

The selection Board held the viva VOCC test on 
8.11-95 for the - recruitment of Jr o stenographer.(Eng) 
.under Employment Notice No.,,1/95 cat'wo * 7 in iscale 

FS. -  1200-2040/- and has found 16(UR -j0 # SC-2 & ST-2g 
MC-2) candidates suitable for the said post and their 
names are recommended to GM/P/N.FRailway/Maligao'n 
in ORDER OF KERIT* 

AGAINST U*R*VACANCY 

SN Roll Noe Name of Candidate 

19 810704' Anjali Devi 

2, 810786 Asis Chakraborty 

3* 810798 Mrityunjoy Gh0sh 

49 810018 Debasish Choudhury 
5. 810589 Rupak Chakraborty 
6* 810777 Pradip Kr * Sarkar 

_8107r~i Nirmali Das 
810767 Kama1a Eyeka 

9 131094 Pabitra KreKakatl 
810759 Satyanarayan Goswami 

- - - - - - - - - - 
AGAINST  

- - - - - - 
S*CoVACANCY 

1* 820123 T,Krishna Das 

2* 820246 
- - - - 

Sanjoy KroRai 
- - - - - - - - - - - - - - - - - 

AGAINST SoToVACANCY 

1. 830077 Bijay Ch*Barc 

2* 830108 
- - - - 

Binoy Kr*Daimaryo 
- - - - - - - - - - 

AGAINST O.B.C. VACANCY 

10 840025 santosh Yum&r 

2v 840052 Pankaj -TYOti Das.* 

contd/_ 



3. 	Further, the 	ats inform us in their 
~.7 

rejoinder that in res 	A." . ,,the Employment Notice 

2120.candidates had a 	 the posts advertised and 

out of them 1520 appeapo'..- ,  the Written Testj,- 17 2 appeared 

in the Speed Tests 47 were -4pnt- for Viva Voce. Ultimately 

16 candidates were succed'aft-1 and were empanelled as above* 

These facts have not been - r*futed by the respondents. The 
:14 

panel was published on 9-~,JItI995 but no appointment of any 

successful candidate was,-,A&  by the respondents* On the 

other hand employment Notice X0,01/96 dated 20-5-96 was 

issued., On 10-6-1996 th* ~̀ 4  "N icants prayed to the General 
4;1 

14anager, N*F*Rallway, M4~ to issue appointment letters 

at the earliest., There wais 	response* Consequently# the 

applicant submitted theldri4inal Applications seeking 

direction on the respondents's to appoint them (the applicants)* ~ 

Notice for admission vashlss̀ued on 7-8-1996. Thereuponp 

Respondent No*3 *  the CkWirain Railway Board &  GUwahati 

published his lqo.RRB/0/`4'i"/` ­ 96. ,dated 5-9-1996 cancelling the 

panel on the ground 
I 
 of varii~w irregularities. As a result *  

the applicants amended the ,Original applications seeking 

among-others quashing and setting aside of the aforesaid 

No.*RRB/G/41/90 dated 5-9-01996* In the meantime in the 

absence of show cause frQm the respondents the original 

Application was admitted"'.: 
. 
cn'1,9~9-96* 

4* 	The respondents justify the cancellation Of the 

Panel as follows 9 - 

*01p**.Jt has already been stated that the 
selection In  question pursuant to which the 
applicant'h, as staked his claim for appointment 
has already been cancelled in view of the 
various irregularities found in the selection 
of Junior'Stenographer in scale Rs. 1200-2040/.- 
against J~nployment Notice No* 1/95 dated 
26-4-95 conducted by the Railway Recruitment 
Board s  Gumahati o  which has necessiated cance- 
llation at 

, 
'the entire selection are as 

folle"I 

contd/- 



(a) 	In the advertisement of Jr*Stenogra t"  
required qualifi 

- 
cation was mentioned on1 

as-  Mat''ticulat'e,  without indicating anythi 
about the qualification of diploma in 
shorthand and type-writting. The advertl 
also did not stipulate productionof DIP 
certificate* As a result, many of -the Ca 
did not submit the same although they we 
qualified both in shorthand and type-wrl 
and had diploma certificate* However* tb 
Railway Recruitment Board,, Guwahati o  rej 
thd candidature of many eligible candidai 
on the ground of non-submission of dipla' 
certificate, thereby deserving eligible' 
didates were deprived of consideration 9 
a el eat Ion. 

Sample-test checks revealed mistakeg ~tl 
totalling In the written paper and in c"I 
tation of marks, which has resulted In Gap 
ment of candidates securing less marks a6O 
exclusion of candidate,~ securing more marl 

"V, 
In the recritktme'nt process,, it has been 
found that all the three stages of tes tiA,  N; 
the knowledge and quality of the candidat:ew,... ';-- 
.have been handled by a single indivIdualN. 
.(Member Secretary i, Railway Recruitment li46~4f­ .  
instead of getting the works done by difr"i.  

~ qualified persons as under 

(1) Setting of question paper for irritti 
testo 

(ii) Selection of digtation passagii 

(III) Preparation final marksheet iii-
ding marks for viva-voce test'bM 
done by KS/RRB himself without~'54"­-', , 
signature from other two memb -4  
This has raised doubts of malWa- ~-! ,-~ 
ctice by MS/RRB& 

As per Board's extant instruction 15% of-"' 
marks for written test and viva-voce together 
is required to bel fixed for viva-voceo Wnt.-'.1 
In the subject selection, RRB/Guwahati hi4i_ 
adopted 15% of th~ sum total of marks for 
written test (200 1 marks) shorthand test' 
(300 marks) as well as viva-voce marks 
(90 lAarks)* The marks of shorthand test(.190)' 
was therefore irregularly Included in compu 
ting the marks for viva-voce test. Thisbas 
allowed the selection authority undue fliKj-
bility In the final allocation of marks"Of.. 
a candidate though he might.have secured les's 
marks In written test. 

(e) 	 In a number of cases It has been ndt*d 
that marks once allotted In the shorthar;d. ~ 
transcription sheets have been over-writtdh/ 
deteced and new marks allotted *  obtensibl 
t0avour the dandidates of evaluator"&' 
choice. 

(d) 	lt ~ has been noted in some cases *  that though 
. 
'' 

tht~ shorthand dictation scripts do not 'con- ~ 

tain certain materials of dictated passagep"' 
the type transcription sheets contain the 

" 

maierial of the dictated passage and in a J&k 
better way. This indicates adoption of mal 
practice in conducting the shorthand test- 

(C) 

(d) 



W 

A 

I z 	 7 * 777'­,~ 

(g) 	On 4  visual checking, It has been noted 
that in certain answer scripte(Tianscrip-
tion sheet) containing poor performance.

~ 

higher marks have been alloted in' compari-
son to that containing better performance. 

The above Irregularities In the selec-
tion are only illustrative  andmo't exhaus-
tivO- In any case. with the.abbve irregu- 
larities detected in the selection t  the 
respondentswere'left with no other option 
than to cancell the entire Selection, By 
doing so. no irregularity has been commi. 
tted by the respondents - ratherlthe same 
has been,done In the larger public'Interest 
which has also brought confidence among 
the public* 

- 
The Irregularities were detec. 

ted upon an enquiry conducted bylthe 
Vigilance Deptt. of the Railway and in 
consideration of: ch enquiry& the selec- 

su  tion Is questIonbas been cancelied and 
the applicant should not make any grievance 
against the same.'* 

5* 	In Support of the action ofthe respondents o  Mr.B.K, 
Sharma #  their learned counsel. had i submitted that the 

Irregularit ~es are t0gfolds o  namely, before the actual test 
took place #  600 applicants had been arbitrarily excluded 
from the competition by the office of the Railway Recruit-

ment Board on untenable grounds. and during the entire 

course of the actual test Irregularities which kated the V14 

selection as a whole had taken place* Under these circumstan-

cese according to him,, the action oi the respondents In 

cancelling the panel In public Interest cannot be faulted 

and It should be sustained* 

6. 	The applicants have as 
I 
 sailed the action of, the 

respondents In cancelling the select' Panel above I 
terming 

it l as7 illegal, arbitrary, despotic,, void and no t maintainable 
In the e ye of law. Mr G-Sarma,learned counsel for t! he 
applicants, pointed out that the employment panel was cance-
lled because 

' 

of alleged malpractices or Irregularities but-
not even a single instance oy malpractice or unfair means 
or Irregularities COMMItted by any of the applicants or 

I 	, 	
- c?ntd/ 
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attributed or attributable to any of them has been citediby 

the respondents in "support of their action. Referring'."'to ,  

the case of Progoty SVpply and Co-operative Society .  lLtd 

reported In (1995) 3 GLR 327 in which it has been hej:d tb~ 

the effect that every State action must be fair and Infoime,, 

of reasons and administrative action i -aust not only bd' 

reasonable but freeifrom bias and malafide)  Mr Sarmazubmitted 

that the respondents had on the contrary acted otherwise In 

respect of the cancellation of the select panel. The-expressed 

ground for investigation was because of some alleged malprac-
i 

tices but In the end ihe panel was cancelled on a contradic- 

tory ground of irregularities. According to him, in the 

fact of all these there is no escape from the conclusion 

that the respondents' had with bias and malafide against the 

applicants, arbitrarily cancelled the panel. Further #  the 

respondents without:giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him. such action is not 

sustainable in law and in this regard he placed reliance on 

the case of Pradip Kumar Das and others reported in (i985) 2 

GLR 459 which was upheld in the order dated 8.5.1986 In 

SLP (Civil) No-66 of ~ 1986 by the Hon'ble Supreme Court. Mr 

Sarma further referred to the order dated 14.6.1996 of this 

Tribunal in O.A.No-9.of 1993 in which after referringto 

the aforesaid P.K.Dat & others case and also to-D.V.Ramana 

and others, 1986(4) SLR 50, the action of the respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed*- 

7. 	in the light of the above, we are now to consider 

whether the action of the respondents in cancelling the 

contd/- 

I 



t 
select list of Jtnior Stenographer (English) mentioned 

above is sustainable in law. It has not been shown by the 

respondents that the alleged malpractices or irregularities 

referred to above were committed or attributed or attribu-

table to any of the present applicants. on the other hand, 

it is seen from their submission that it Is the respondents 

themselves who had committed the alleged malpractices or 
the 

irregularities. The applicants have had to suffer because of ~ 
acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public interest and in order to bring public 

confidence in the administrati.on - of the North East Frontier 

Railway. These are indeed lofty ideals. But we are in these 

O.As concerned with the question whether on their way ' I 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the.fact that the select Panel was cancelled by the respon-

dents without affording any opportunity of being heard-'to 

the applicants before the cancellation was made. In the 

case of Pradip,  Yumar Das and others (supra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some malpractices were allegedly committed by 

eome of them. No opportunity of being heard was.given l,, to 

them by the respondents before suc .h action was taken. The 

Hon'ble 'Supreme Court had held 

"It was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 candi-
dates published by the Commission had 
acquired a ,xight to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

I 
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lip, 	 taken. The judgment of the High Court 
quashing the impugned order on -the 
ground that ~ it was vitiated for non- 
compliance with the rules of natural 
justice can hardly be assailed*" 

Thus. according to this judgment s  the selected candi +,ei; 

have acquired two rights. namely s  the rightto get emghy-

ment and the right of being heard before any action ,_PCr_-eJu- 

.dicial to them Is taken. The learned Railway Counsel --tWad, 

not cited any other case law to contradict this poslt..on, 

The present applicants are successful candidates who, ,had 

been'empanelled for appointment to the posts. They hAd-

acquired both the aforesaid rights. The aforesaid Ju4lginent-

of the HonOble Supreme Court was rendered against th 

very same N*F*Railway yet the authorities of the Rallifily 

had ch~sen to ignore the law laid down therein. We have no 

hesitation to hold that when the respondents had cancelled 

'b~eing the Select Panel without affording an opportunity of, -. 

heard to the applicants before the cancellation was made, 
S":. . "41 they had violated both the rights of the applicant 

Mr*B*K*Shama had submitted that the fact thaV- the 

applicants were selected and empanelled does not bind' -the 

Railway authorities to appoint the applicants to the'-posts* 

In fact s  according to him it was clearly stipulated-An.  the 

Employment Notice itself that the selection of the candidates 

by the Railway Recruitment Board does not , confer apy,.r'lght 

on the candidateso On the other hand s  according to law the 

Railway authorities have the right to tefuse appointment. 

Further he had referred to para 113 of the Indian Railway. 

Establishment Manual Volume I (Revised Edition 1989),..in 

support of his contention that selected candidates can , be 

refused appointments. We are aware that there are lqw and 

rules in this regard. The para 113 aforesaid reads thus 

conftd 

go 
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"Selection of a candidate by a'Board or a 
Railway administration isshowever, no 
guarantee of employment on,the railway 
which is subject to his qualifying,in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government." 

Perus-al of this rule/Para shows that there must exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. in this particular case 

however the applicants were denied appointments for no 

fault of theirs. They had subjected themselves to the rigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectation 

to ~come out successful within the standards 'bet by the 

respondents. No blame has been apportioned to them. They 

had not also been allowed to reach the stage stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to the , postso 

It M . ay also be mentioned here that the learned Railway
~ 

counsel had sought time to produce certain records to enable 

him ,  to ,  make submission He was allowed time But though he 

had produced some administrative records before us he was 

unable to produce any answer script!for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against ~ the 

applicants with regard to the answer scripts or markin4 

thereon are therefore not sub9tantiated before us. 

90 	We are in a society which upholds the supremacy of 

the rule of law. Therefore, an administrative action which 

is done without observing due process of law or the relevant 

law . or rules prescribed is liable to be quashed. In the 

light of our.discussion and findings above, we are of ~'the 

view that the respondents had arbitrarily and illegally 

~contd. 
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cand4*1 	the select panel. Therefore, the action' of the 

respondeOnts in cancelling the panel is not sustainable;in 

law,i ,~ Cohsequentlyo the order No-RRB/G/41/90 dated 5-9-96 

(An xU , r'e A.VIII) issued by the respondent No-3 and the 

Rai ~via:y,',Board letters No.96/E(RRB)/25/12 dated 7.8-1996 

and:F*&1* . !0/Z(RRB)/25/l3 dated 21.8.1996 mentioned therein 

inacifar'-`as Ahey relate to category No-7 Stenographer (English) 
of 

t-6'
.  *Vloyment Notice NO-1/95 dated 26.4-1995 are liable 

to belaet aiside and quashed. Accordingly,, they are hereby 

set'46'ide and quashed. Further, we direct the respondents 

to compie __",the process of recruitment to the posts of 

Sterio-rApher (English) aferesaid in accordance with law and ,g 

rules within three months from the date of their receipt 

of this ~brder- 

10 	'',All the.above Original Applications are allowed 

inlihe Unes indicated above. No order as to costs. 

Sd/- VICE CHAIRMAN 
Sd/- MErq13ER (g^N) 

t 

M 
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Consolidated..Applic~tion as per order dated 18.2.97 in' 

Misc. Petition. No.2§z-9? 

O*A.No.1461/96 

Shri Panksj' *ti Das 	... Appl i can t 

-Versus- 

Union of India !L others 0 0 * . Re spondents. 

An application under Section 19 of -the Administrative A 
Tribunal Is Act )  1985 

I 
- 
N D E,_  X, 

Sl.No.  PaKt–iculars of, enclosures 	_—Page No.— 

Application 	 I to 9 
10 Vqrification 

6xure , A.I 
Annexure A.I.1 
Annexure A.II 

6.- 	Annexure A.III 
Annexure A.IV 
Arinexure A.V 
Annexure A.VI 
Annexure A.VII 

~ 11. 	Annexure A.VIII 
12. 	Annexure A.IX 

For.use of Tribunal's Office 

Date of filing 

Registration No. 

Signature 

Registrar. 



-1 	4W~ -------Qjjjjjjt 

A j 

	

1. 	PARTICULARS OF T19  APPLICANT 

0hri Pankaj * ~Jyoti Das t  
son of Shri Dayal Chandra Kumar )  

-PO & Vill 
' 	

Gotanagar7 
Guwahati 33. 

	

2. 	PARTICULAR~,'OF THE RESPONDEFTS 

Union of India represented by 
the Secretary to the Govt. of India ~ 

Ministry of Railways, 
NeW' De lh-i. 

General Mlanager(P) 
N.F.Railway )  
Meligaon )  
Guwahati-11. 

Chairman, 
Railway Recruitment Board, 
Guivahati-1. 

Member Secretary, 
Railway Recruitment Board, 
Guwahati-1. 

3. 	PARTICULARS OF THE ORDERS AfiAINST ~rHICH 
THIS APPLICATION IS  MADE 

i. 	 This application is made for implementa- 

tion of recommendation of the selected candidates for 

ap-)ointment as steY-ographef , (English) in seale of pay 

t.1200-2040 vide imployment -N-To't"ice No.2/96 Category 7 

(Armexure A.III). 

Restraining the respondents from 

completing the process of employment notice No.2/96 

category Yo.1 (Annexure AiVIII), 

Notification dated 05.9.96.under 

No.RRB/G/41/90 issued by Shri B.Kalita j  Chairman,Railway 

Recruitment Board j Guviahati cancelling the recruitment 

panels ...... 

k 
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pianels of stenographer(English) in scble of Rs.1200-, 

2040 under category No*7 of *'Emprl'Oyment F~I tice No .11/95 0 

dated 26..4.95 and Craft Teacher (Bengali Medium) ~-in t  

scale Rs.1400-2600 under category Yo.6 of Employment 

Notice No.3/94 dated 19.12;94 (Annexure R.I of th~- 

written statement) . 

JURISDICTION 

The,  upplit;a4it, declare~ that the subject 

matter against which he want redressal is within the 

jurisdiction of the Tribunal. 

LIMITATION 

The appli cant further declar ~jthat the 

application is within the limitation prescribed under 

Section 21 of the Administrative Tribunal's Act', 1985. 

FACTS  OF IHLL CASE 

6.1 	 That the applicant is a citizen of India 

and as such he is entitled t ~o-  all the rights and privi-

leges guaranteed under the Constitu~ ion of Iiidiae 

6.2 	 That the applicent has passed the HSLC 

examination in the year 1989 and B.A. Examination in 

1993 and has obtained diploma in typing and stenography. 

The testir,,ionials are enclosed in the appl'ication and 

marked as Annexure A:*I4j_A*I-*I- and A.H. 

6.3 	 That the respondent No.3 made an advertise- 

ment for testing candidates for stenographer in the 

scale ....... 
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.6 
.scale of pay Rs.1200-2040 through Employment x o Uice 

IT0.1/95 (Annexure ,  A.III) where is was clearly written 

under clause 12 of gener 
. 
al instructions that the no. 

of post of stenographer may be increased or decreased. 

Wh6.t the. applicant in response to the 

advertisement nade by the RespondentsK on 26.4.95 as 

appeared in The Assam Tribune had applied for the post 

of, stenographer. The said advertisement runs as Employ-

ment Notice No.1/95 Category No.7. 

Copy apnexed as Annexure  A.M. 

&5 	 That the applicant made application 

for appointment as stenographer at the scale of pay 

Rs.1200-2040 givilIg all particulars such as adademic 

qualification j  caste. certificate, age proof certificate 

Diploma certificate in typing and stenography etc. 

6.6 	 That the respondents being satisfied 

with the requirements of the candidature for the post 

of stenographer as noted above called for written test 

fixing as 27.8.95. --,* - 

A c.opy of the call letter is annexed 

herewith and ma;rked as Annexure A,IV, 

6.? 	 That as per the call letter the appli ~ ant 

appeared in the written test, did excellent in the 

examination ~ and became successful in the tes 4' and V 

accordingly the applicant was,called for speed test both 

in typing and stenography,and this was held on 4/5.21.95. 

C ont d ... 
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A copy of the call letter is annexed 

herewith and maxked as Annexure A.V. 

6.8 	 That in the speed test the humble 

applicant did excellent and accordingly he was declared 

successful and thereafter the applicant, was called ~ for 

viva-voce test on 8.11.95 in which the applicant also 

became successful and was selected by the Respondent 

No.3 and - recomt',nended the name of the applicant to Respon-

dent No.2 for appointment. In view of increase in no. 

of vacancy, the respondent rightly and validly recommended 

the name of the applicant alongw2-th 25 others for 

appointment. 

A copy of the said recommendation 

containing the name of the applicant 

alongwith others is arnexed herewith 

and marked as Annexure A.VI. 

6.9 	 That the written test 2  speed test and 

viva-voce test were conducted by the Railway Recruitment 

Board headed by Chairman, whi.ch is an autonomous body 

like any other Railway .  Recruitment Board in the country. 

Moreover, one responsible officer w ,r,s-deputed to the 

selection board on behalf of the Respondent NO-1 and 2. 

6.10 . 	 That the applicant beg to state that 

as per advertisement dated 26.4.95, once the applicant/ 

candidate is selected after going through all the stages/ 

tests viz written test ~ speed test and viva-voce test 

and when the name of the candidate wp-s r ~~commended for 

appointment'as stenographer, the respondent No.2 is 

duty ....... 
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duty bound to appoint the applicant in the existing 	a 

Vacancy of the stenographer. - 

6.11 	 That the a pplican-U .  beg to state that 

though final list of 16 candidates including the name of 

the applicant i.e. Annexure.AOVI was recommended on 

9.11.95 to the Respopdent ITo.2 for appointm;nt, the 

Respondent 15o.2 did take no action on it and the applicant 

was .  at a loss of having not received. the appointment 

ve letier. t n the resentment/inaction of the Respondent 
0, 	 No.2 was echoed/re-echoed in the news paper.Copy enclosed. 

6.12 	 That the applicant made' representation 

to the Respordent No.2 dated.10.6.96-requesting him to 

make appointment of the applicant. 

A copy of the representation I is annexed 

herewith and marked as Annexure A.M. 

6.13 	 Tha:b whilethe applicant was anxiously 

waiting for the appointment letter he was surprised to 

see the advertisement Not-ice No.1/96 dated 20.5.96 where 

the responden-ts'wanted to test 8 candidates. This adve'r-

tisement appeared in local news papers including notice 

board and runs as category No.l. Having seen the 

advertisement, the -arixioty of the applicant was multiplied 

and again he approached-the respondents and no response 

at all was there f rom the respondents. The applicant 

believes that some foul play may take place' in view 

of the advertisement No.1/9.6 dated 20.5.96. 

Contd ...... 
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A copy of the advertisemem Notice 

NO.1/96 is annexed herewith and marked 

as Annexure A.VIII. 

In this connec. t,ton, the applicant beg to state that 

alongwith him there are 15 other candidates also duTy 

recommended.  for appointment to the post of stenographer 

and while none of the recommended candidates is appointed, 

publication of another advertisement is creating .  sUspicion. . 

The applicant further beg to state 

that there was another Employment Notice No.2/95 Category 

No.1 where 21 candidates were recommended' . ~or appointment 

of office clerk in the scale of pay Rs.950-1500 and all 

of them were appointed though they were aPPeared in the 

tests subsequent to the applicant. 

	

6.14 	 That the applicant beg to state that 
I 

the selection of the ap"plicant is valid only upto ' one 

year as per existing rule of the respondents. 

	

6.15 	 The.applicant beg to state that the 

respmdents by the notification dated 05.9.96 under 

reference No.R.RB/G/41/90 issued by Shri B.Kalita ) Chairman ~ , 

Railway Recruitment Bo,9Xd 1 Guwahati has cancelled the 

recruitmentpanels of stenographer(English) in scale of 

Ps.1200-2040 under category No.? of Employment Notice 

No.1/95 dated 26.4.95 and Craft Teacher(Bengali Medium) 

in scale Rs.1400-2600 under Category No.6 of Employment 

Notice No.3/94 da-,V*ed 19.12.94 acti.on of which has 

resulted mis-carriage of justice and multiplication of 

illegalities. 

Contd ...... 
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7. 	G_R  0 U  N  D  3 

7.1. 	 For that in view of the selection as 

per Annexure A-VI $  the applicant was sure that he would 

be appointed soon under'respondents and as such he did 

not make any attempt.fbr appointment, in any other depart-

ment. 

?.2 	 For that injustice will be done to him 

if immediate appointment letter is not issue'd. Moreover, 

alongwith the applicant 2  the whole family will suffer 

very adversely. 

7.3 	 For - that the father of the applicant 

who has got a very good and rec ordable servi ~ce has already 

retired from the service of railways and there is no 

earning member to look after the family. 

7.4 	 For that .the applicant hails from OBC 

community and has come from a very poor family and he is 

the only adult member to look after his family, who 

deserves sympathy 'from' all ccncerned. 

A copy of the caste ce: -tificate is 

end-osed and marked as Annexure AoIX. 

7.5 	 For that the advertisement No.1/96 as 

referred in Annexure A.YIII is ill .-concei,ved,confusing, 

conflicting I. Contradict .ory l inharmoi~eous and acting upon 

it will be illegal and uncalled for and the applicant 

firmly believes that this Hon'ble Tribunal will direct 

the respondent No,2 to implement the recommendation of 

Respondent No.3 and 4(Annexure A.VI), and in the event of 

non-issuing.. . 
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non-issuing such direction, the applicant will be 

deprived of-the right of appointment conferred upon him 

after the selection, 

7.6 	 For that the cancellation of recruitment 

panels is illegal 7  arbitrary despotic I'void 'and not maintai- 

nable in the eye of law. 

8. 	 BELIEFS  SOUGHT  FOR  of 

In 
. 
view of the'facts ,  and circumstances 

of the case the appjic ~ait prays for the following reliefs:- 

That the applicant may  be appointed with 

immediate effec't with a direction to give the seniority 

from the date of recommendation for appointment i.e. 

dated 9.11.95. 

The respondents may be directed not to 

implement the advertisement No.1/96 (Annexure A.VIII) 

till the applicant is appointed., 

ii.a 	 To set aside and quash the cancellation 

of recruitment pax ~els issued by the Chairman Railvlay 

Recruitment Board l 'Guwahati under reference No.RRB/G/41/90 

dated 05.9.96 (Annexure RJ of the Written StLtement). 

Any other relief/reliefs as this 

Hontble Tribunal considers fit and proper._ 

Contdo.***o 

D 
j

qlftk~ 
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-INTERIM RELIEF PRA~al~  FQR 

That during pendency of the disposal of .  

the application, direction ma.y be issued to the Respondents 

to appoint the applicant with immediate effect. 

Tha:t the respondents. may be directed'not to 

appoint stenographer against-advertisement No.1/96 will 

the applicant is appointed. 

	

10. 	111M THER ANTY OTHEIR APPLICATION/PETITION FILED 
BEFORE,  ANY OTHER  COURVIRIBUNAL 

The applica~'It beg to state that he has 

not filed any other case application before any Court/ 

Tribunal. 

IMMIDIE4  EXHAUSTED 

The applicant beg to st j%te that he has 

exhausted all the remedies and there is no othex alterna-

tive but to approach this Hon'ble Tribunal for justice. 

	

12. 	PP3TICULARS OF THE,  POSTAL ORDER 

Postal Order No. 

Date 

-Issued by 

Payable at 

An Index with particulars of enclosures is 

enclosed. 

	

1.4, 	PARTICULARS OF  DOCUIENTS 

As per Index. 

Verification  ....... 

—Tom K,~ 
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V  E  R 	I C A  T 1  0  N 

Shri Pankaj Jyoti Das ~ son of 

Shri Dayal Chaxidra Kumar, aged about 25 years, by 

caste O.B.C.(Kumar) ~ by religion Hindu )  resident of 

V.L.Li- 	ru uotanagar ~ Guwa-hati-33- do hereby s oleftaily 

affirm and verify th&t the statements made in p ~~; ra-

graph I to 6 and 8 to 14 of this O.A. axe , true to 
my knowledge and those' made in Paragraph 7 of the OA 

are true to my legal advice and I have not suppressed 

any 
M 

a.terial fact. 

9%TD I sign this Verification on this ASILday 
of 	FIL-t 	) 1997 at Guwaha-ti. 

11 

- I 
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NE - A S SAN I G O's'T. REGI =RED 1989 

GOSALA, GUW.AHATI-11 

For snor r-nanci 
ENGLISH 	 > 

	

Oerlified 1111d, 	Iml S ....... AD. 	A 	......................................... 

5q~_,,_dduc ter It w-l't 0: ......... 	 P,7 I ....... 	 .. ........ .. ........... ...................... . ............ 

Bina Type-Writirg Institutic: 	 . ............. 

pd55ed lbe.f ,Lr)dl exdm ~~ tiior) 5horlhdnd English dI ...... 	 ......................... . ...... 

words - per -minute. 
QUALIFIED TO UNDEP-TAKE THE DUTIE5 OF A STENOCPAPHLED. I CON5IDEQ 

1+> 
Ni 

4u 
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In-charge (13 w 
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n' e d 	of ..... has attai 	a speed 	 ~)words per minute. 

consider him,1 4ar 	 o undertake duties of a S4efteg-P~Jypist- 

z 

Principal 
251 

'TING INSTITUTION THE INDIAN TYPE WRI 
Maligaon. Guwahati-781 011 
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1 - -oimi (if NCE 1 ,T (iii) 	 tu 1~.,ach 
A(31-: - '20 to -10 vi-ars. 

fq- 	 Medium Nailwav Hight"r 

	

hot 	Ilkelk 	I" 1 ~ (~ 	 jou (I". 

UALIl-:I(Wl 11 IN :(i)ll o( l 
1'.111.1 cr to 	 p:11 ' rl 

ol.  
h-:whiog , I 	 two 	Po'.1 C1:1(hulle rool-w or 

-;Jo I la 	 I' Ed irat 	or NCERT. (iii) (,o jj ~pv j ell  (:c  ( 1)  
It-ji-11 011migh A ,,am(--(- Medium, AGE: 20 to 40 years. 

G: HEM ONSTI Wk) 1-1 (PURESCIENCE) in 
!;k - :dv Its, I PC 264 lol.  Eoglish/ll~ ng 

. 
ali Mvdiutn R;tilway 

hm likely to 1w in:,de liel , olant:111. NO OF 
2 1 1 I'll, I SC). QUALIFICATION : (i) lind Class 

It: ,, 	 it 11 1 , 11 .\ ~Jt:;, Clkvini ~ ;l I yand oil(' solilect otit ,  
'd holally , 	

-151. marks (:all hV COIIS41ITCLI equivalent 
1( ,  Hod Cla:,'. %\llerc thcre 'Is 11 

T,  1 	
'0 11 

of class in 
liochelol's Degive. (ii) UIM: DIgrell Diploma in 
'Edocalioll ,  Tv ~ lchillg or -1 ~ ea Wrated 'Degree course in 

1`0011 : 11  C 011 eg('s of Education of NCERT. (iii) Competence to 
lea ' ll  IhI ; oI4,'Il 1` 11 ,9 1 ish and liengali Medium. AGE' : 20 Lo 40 
Years. 

A-TEGOUYNO 
Rs. Ow 21140i~ . NO OF POST: 10 (UR-5, SC 2, S'r-2, OBC-1) .  
(P iALIVICATION: Matriculate. SPEED:80 
in Shorthand and type-writing reSPCc(iVcIY Knowledge of 
H . infli Stenography N all additional QuWification and will be 
gI\'VII profervitce. AGE : 18 to :30 years, 
DEPARTMENT: MED;CAL: 

CATEGORYNO. 8:STAFFNIJRSE in scale Rs, 1400-2600/-. 
NO. OFIIOST: 14 (UR-8, ST-2, OBC-4). QUAL11FICATION: The 
candidates tilust. have pas ~',Pd Mat riculation or its equivalent 
.VX:Lloill:11 joiland possess a cvrdfivat(-:Ls Registered Nurse and 

Midwife having pa-"ed tile Lhrve years course in General 
Nursing and six montlis course in Midwifery from a School of 
Nursing or (it her Institution recognised by the Indian Nursing 
Council or 13.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit, of each 
Candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They musL he able tospeak in English, Hindi, 
Assaniesc or Bengali. AGE : Between 20 to 35 years with 5 
yCuts relaxation ror S0.5,1- candidates. Both Male/ Female 
candidates can apply. 

N.B : 
(1) A General Relaxation In uppr ~-r age limits ror all 

h: i z 

Ycars 6csid— i1e age reiaxation given in para-2. This 

relaxation Is applicable for 2 YeRrs with effect from 15.7.94. 

(il) The Candidates must have acquired the essential 
qualifications as lald down at the tinte of submi ssi on  of 
.application. Candidates who have yet to appear at the 
exa-mination andwhose results are vi-ithheld or not declared 
ary not eligible to apply. 

GENERAL INSTRUCHON 
1.1 	ABBREVIATION USED ! SU - Schedule CiLste, qT - 

Sclwdulcd Tribe, UR - Un-Heserved, OIIC - Other 
Backward Class, I.P.O.'- Indian Vostal Order, EXSM 

	

v,"'. 	-EY -SVI-viCV"Ian, PH-PhYsicj ~ ! I~ handicipped. 
1  2 	'I'll(- nuoilier or vacanciv.-i show~n ma he Increased or 

	

"'Ca 11 (1  i (I a t es C it I I it)]): 	1 11 s t U R post s b u t 
they will have to collitiote with Ull ; candidates: 
S(:,-ST'OlW candidale ~-i twed upply strictly against 
tllcir tv:qn.o.-I ive Vacancies only. . I 
AGE U MIT: 	 Aw, 	: 

	

2.1 	Th(: agv %viil be recl(one(I as oll  1.5.95. The Lipper age 
fililit is I - claxable as tilldel. - 

RAHAVAYHO'Ficrll 

RAILWAY RECRITYMENT 13O.AVD: 

A 3 6 U V M T1 

r 	 Daiv:26 , 4 9-5 
1 1 1,O)'P, 1:,NT NOAC1, NO. 1, (11-5 

DATE OF PUBLICATION : 03'.5 97,  
CLOSl NG DATE : 0 11 1, 95 

, 	
I 

%pplicatiollsal ~~ illvit"ll in plescribl-rl pplilicaliolt fol-Ill 

td-1:1inabic fi-To Ill( ,  ioilim ,lant Railway Sintiow. (ir in a 

si./o thick paper, only ont. Sidi') tot. the following (( nilmrary 
i , —, s lik-ly . (1) he ilermanviit on I he Norl livast Frontivu 
R;olwn.y. AppliCal-ions complete in ;ill r ~-slwrts along with 

("'ell Is I I ITs Sho it Ill 11 esent to theAssistant S~~tary- 
Railwav Recruitment Roard, Station 1 11 111  er 	ac  -rtiric,  I 

stingso as to reach the floard's 
I I IF. C -e- n ill- before 1710 lirs. 49, 6.195.Thc applications ( , all 
also he dropped III [be "Application Box" kept in the RRB 
Office herory 17.30 lirs off).r05. 	 NO. 
AND CATKGORA' Nfl-AGAINST. W71-11C.1- 1 -IIIE.CANDIDATE 
-Ull ILI ES M LISTCLEA R;,YIIE% 111'rrl-'.NO,\'TIIEI'OPOI-'I'IIE 
CONIER  FNTV.F]-,Ol'FS POSITIVELY. 
DFPARTMENT : MANAGING T' 13RANCII 

CATFGORY NO. I : ASSTT. TEACIII-1- 11 GRA-DE .1 
(BOTANY) in scale R.- IC,40-2900/- for English/ Bengali 
Medium Railway School. Temporary but likOy to lie made 
permani-nt. No. OF 	: I (UR). QUALIFICATION : fill(] 
vIa.ss M;Lsl(-r*.s Degrce ill' Botany. (ii) 

I ' 
~ iiiversity Vogree/ 

Diplonin in Edocat ion ,"reaching or Integrated two years post 
graduate course of Regionotl conom or Fducation of NCIMT. 
(iii) Competence to leach through Englisri and Bengali 
Medium. AGP: 20 to 40 years. 

CATFGORY NO. 2 : ASSTT. TEACHER, GRADr. I 
(PHYSl(:S) in scale Rs. 1640-2900/- for English/ Bengali 

Medium Railway Higher Secondary School. Temporary but 
!ikelY ~o be made permanent. NO OF ms,r : i (uja 
.)UALIFICATION : (i) P Class Master's Degree in Physics. (ii) 
University Degree, Diploma in Education,' Teaching, or 
!nte.gratell ".','o yvars po5t Graduate course of Regioital 
CoUeges of E.ducation of NCERT, (H) Competence to leach 
thn: ,,-gh 17n ,. lk!-, 	lie— .!!; Ak 	0 	zt a; 

CATFuuRY NO. 3 	ASSn'. TEACHPR GRADE-11 
(RCIENCE) in scale Rs 1400-2600'- for Assarliese Nlcdiuin 
Railwa% 

' 
Schoul. Temporary but be made permanent. 

NO OF POST : 1 ',110, QUALIFICATION : (i) lind class 
flachviors Degree with one of the following group of subject. 
4.51, marks can be considered equivalent to 11nd Class where 
there is no demarcation or class in Bachelor's Dcgrre. (i) 
Physivs, Chvinisli-Y and oine subjeci oot of sl a ills . )  Botany/ 
Zoology. Or (ii) BotanY, Zoolovv and one subjer( oot of 
Ph%-Sio-sj Chemistry. (2) University Degree/ Diploma in 

EdUcaLion/ 'reaching or 4 Years integrated Degree course in 
Regional Collegos of Fducation ll ~ NCERT (3) Competco ce to 
!var-h-thrqugh Assamese Nledium.-AGE : 20 to 40 vears. 

CATFOORY NO. 4 : ASST-r. TEACHER, GRADEA 
(COMMERCE NVITH SPECIAL PAPER BOOK-KEEPING k. 
ACCOUNTA.NCY) in scale Rs 16 ,10-2900- for Assnnicse 
Medium Railway  Higher Sccondary School. Temporary but 
1;k- PlY to be made permanent. NO. OF i,os,r - I (S,r). 
QUALIFICATION : Ilild Class Master's D egree  i n coIIljlj( , r( - P  
%';ill' sl)(Tial paper Rook-Keeping and Accountancy. (ii) 

3 	1 

5. 

5. 

5. 

5. 
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I 
J'k-). IWD/G/41/10 

IV 	13 
% 

un 	c-crt-ificate of P"04ung 
4~ziticA Rpad lk~ 

c 

CiLL ixrj,LR/;Wi4jT QLRD FOR THL iviU.TTM 
L~-,RINATION,CATBGURY No. 	 -lPLOYM IJOTICE 140. 	 F; 	-ENT 

TO 
Shrij a 

----------------- YOUR ROLL NO *  

This is Your 	
~Loo" 
	

x-, i t-r I 
 ! 

for the -111 letter7-ii~h-it 
Written examination for th ;N  post of 

scalf-,  PS. 1206- ,zc4FO/- ~ndcr 14nploplant "Dt-icc 140. 
11U. -ate 	 N.P.Ratjway. 
OF 	TTLN ",M,"TION 16 AS GIVLN  BLWW  t 

- LT-11 	ay_ 	 vViVE 
& 10 , 00 	 4e- A -0 

W 	
e 	1c,5071/-  

s  Lr 

W11.1 not bc- ackaitt cj to thJ s written examination without 
Card and . dows not itself give any riTtA'Lle 

You!~ `~vlrlldatire hns been 3cccl-ted pl:ovisionally and is subilect 
and f"Ifilment of ~jll co jjcj~, tijils 1,~4d down t,,3 the p3aill 

P l!J,V1J, TILE 0.) t I L)i 
~jUl) DCAY~ IN TEE 

1-GOUMS Tl::.'j UJb JMk~VJ,4UT G,~,C -1,ND 

be v(a' j"1y t" ') 	 cwldidate.~ in q1 he written e)~~aLnjttnll will . I qfl  for- 	J,va  _Vo 
ce tes+:. 

S. 	Y(-J l) 	to, 	
, ' * dQ5~r;41 your own travelling expence ~or U-H/0L) C 

the 	 ~-Uid other ofzicials of 
beh'- 	dl- ) P-ctly or indirectly by a candidate  or e-nybody on 

.1 3.  f: , I- .."-~"Uen'Jng tinder cor)j;i. ~jt!r jjt-jo6 for the reqruit-J-(Iiz-~nt will a e~arvffdat, J. Z ;JAe for (jisq-, ~11ification. 
-~ ;an 	-- ld the persons engiged Or) W11-1 	

tn c- nJucting tile. 
(lis 	 e aluwel into -~ hp- _),) 	 S -1-rict 

'7' L) - -ncc Wist be miict ~iined in uJie (~X: 	a 	A 1;1ll/ ;.) ,.-At. ti,n 
f 	' 	-ao will 1)12 '- ~ikcan in case o' tf,ose L k)ting 

)),?.~ J, Ptc. 

	

.,() cj, .T. tj c 	Tills Cd 	UU olvjy 	~1 1- PP01 -RD y 

& 

for ,  

0O N 
J 4 

I 

a 

on 



41 
V 	 4 

011(lor corUif~~j () of yoo ff,-I i) 
8 ta t16 11 Road 
Guwaho tl,.. 

I Ba tot 1,3/10/9 5 
Co 	Lette l- f ul- 

VK1 vo- ,V'66;- ~,  'to  

Your iL,)Jl Euwbor is 

y0il  Will Hot be 
MbIli t tod for Wo -Spood Test SL -Vi v  

	

t 	 n- Vooc - Tcat')#lth" 
lit till ')  01111  Lo t  Or/AdMit Cord,This Call lotter/* %Atil',lit Cnr'd however doori not It Bolf ,,I vo  njly..Ontit.  
It.- Idelit Xor oulfotioll 

JUX'di1TM&4T 	 r-oft TIJLr J"OST OF 	 :LN SCAL8 1 1ji. 120Q-20,10/ 
1/95 Utj I'LIs IV, 	#(;~"""011y  No-  7,1j "Jilt P;1-aJLU7b1W4T NUTIM NU, W1,13vUIT FIWINTlEdi XULij,4Y 
1. 	Uit1l roferonoo to , . 	~Vur npplicil tioll Sor  tile post alun  
111 `0  vo-1 . 1.11 ronponso to U10  Jr . 	- 	 tionod 

JIV103TAcilt No~A~o*  01icd'abo%,..VptA 1 1 v roby n dvi tiod to at toll(t tile  ofi0Q of  111, 	 10 
1~4 F*  Uni 1 14 . a YOW I g a 011 I  GU W it 118 t I­ 	 of Porsonnol;0iii4r/ 
Tc ~ t. 	 Oil 411*95 at 9.30 hr 

.2 * 	The V-jv fl_V'0oe'_ Test  of  tile  L;l1ccessful  
Condidntes df S060d*, TL'st Will bo - holdibli 8011,095 At Rnilwi)Y 11corultwont,bunr(I jI  (;UWjIbat1j 

Stiltioll 11oE1f1tGU1fk11lAt '~ l* NO NbL14.TE C jkU  L W114'. 	-,'_GThe Cjindid_A7M0S`_~jlAl—' 	
. STMA F01i Vl~ V -VO03 -T T 

VTTMOTFTO`~i 7 L  lj-ynrd, ort,  Offl6c 	 tllos6, ..omldidtos who 'Wil ,  ( 1 1-1 0lity in 	 11 111 0" $PCod'toqt- -o:f ,8o iforda per miuute isi h uld ',npp'eq'r`,'j0r th e V1VA-VoceJost on...B.11*95.Thoreforop,your-pr6seU66* . " 	
, ­  . I 

Moy ~ Q- r0 qulOd for-moir.o ~:thod fo r dnYs.. and _you should 

	

YOU 611OUld- bring Your *611. ,  ori gjnnj ' _Oe r,t.j.j j ell ioij:Jfilld 'hfixt- 	r 
Typo)

ObIng WAth'r0VPcCtivc diploma  Corti f I onto jj(-i4'e. Slicrtband on the dny -of Vivo-Voce Test. The -SC/.,PT CnIldidntes nISO ['Bust t1loiJZ;.cpq.tq/Tribo .  oort 	nto iIt-jile time 0 ,  V1vb;-VOCQ , PqPU ­ k  
4 - 	lto(ill 6 ~ t -for p, ostponri on't oj? thc L19to 0 1 .-Soced test '-nnd -,Viva Yoe(-' t 0 st; ItIll''not,bu considakod .-filid ljo nbsentoo. to ' t, 	 at wi.11 bo 1jeld

o  `#110 diroctod 'to briilg tile, 0-rI.-Japl, C 111.1 lettor ,..fbr 
t  0  Writt(IT"k -tOt''hold on 27,8,95 
6  , 

1~ 	 I 	., 	I I 	...I 	""I 	

, 	

. 

-1APPrc?qCl 1 in9 ., UInirmniVlUW -nnd or hin -S'ecrotitri (4 (11roody or 1114ircla'tly ,  by a of lioiCato or nny bc.(13 ,  onl , ili g  jjc.j ,. jjy p(jcjj ,. (.. z, Li lig ,'Wiali e  Qqjj ~iderntiozl -for ' the reoniltment will rondor i 
J1. 

In tok vi ew c i t,lor  ill  &A611 Sh ' br '  Ifiliti, 0 
-Foil -~ rV .~%#T lViLlbkT4,I)  ONLY 

A  
AW 

	

L1111 	 You .,WwB BINTI'TL:.~L 
jN­'4=NL CjAS,$. ~ Fjt0jj 

4N)j IV4  (g, 	 . ........ 	 I TU- ,-. -Gij,~411ATI 

X.JA-~Cl) You ro I,('. vi i s e d'? to' ill 0' renso.the succc n,-, 	 and ti LU  to come Out 'succossful in 	o ll f.11 1 r 4 A. , 

OP110(l't0st to lie held oil . 4 ,41-95. 	 .L,.' 4.ji'votodl 

tho 
14t t110 0.10() (JI VIV(I—VOCU tod' 1, 	 in 

B ood ic6t of 60",kor0a per tAiarb- 

11 ..40 

44, 



L 	 -91-  

VI 
UiL 

NO. FU(BIC, 
/C('N/155/1d2/T,t.I 

9-11-95 

N  
Sub:- 

 'L3  c X'Lli tot en t 
S electit)" for 

of  Jr-stenogrp.j))jn,. 	tIIG POSt 
scale its . 	0"-: 1 .~ 1ish) In 12o0--,,,(')"f0/- wider Bo lpl o,_ 010"t Notice ~,,o 	

. 	. 	I I 
ellt(901-Y No-7 find GMA)A,ILG , s o-~ lid ell t No  U, 	 I I 

4103/2/11ectt p t.  " 	 /227/216/ 
11  datcd i-4-95. 

1) "Le. of 
P c 	 1-c-q t: 27-A-95 

01  Speed 	To- L - 	 I Date of Speed 	Tc~ - 0'1-11-95 
Di t t o  of 	 f 0 80  . Vivft 	s t: 0  5-1 f- 9 5 	for 60 -onto o x P 'Ino  I Vo  co  

a ')Pro1' e" :09-1,--,5 
The se lection 13n,  11 "d jeld  t1le v;v;l voce  

	

test on 	95 for t1lo  rccl.,Iitl;l 	I 	 I I. 

	

grapher 	 Cilt. Of j l - St ,, Ilo- 
Eng) Under EmPloyment t ~o ti c(., ,, 0. * 

	

C"t-l"o-7 in s c . 1 1 c  jj 	 IJ95 

	

16 (un-10 	 1 200-207,0/- qnjck 11z, 
found PSC-2,ST-'2,66C-,2) civi'lldntos su it s  able for  thesaid Post and their nattles 

"ro recOm"nended t o  01 ., 

AGAIN,~jljl U 	~rAC:  
-;--~~~AGAVCy 

&V 
1101 i  1110. 	 0;;~~rcm 
8 107011 	 11  d-i  —d  a —tc A"Jali Devi  
810786 	Anij 
810798 

810018 	
'ritYtllljov Gilos ), 

810589 	
DCbasi s), Ujoltd1lury  

810777 	
11,11);LIC Chakravorty 

Prr(I 'P 1~ 1 ' ,  Saxicar 
...LA (Lo a 

	

9* 	

810767 	Ralitala DC"N-a' 
- 	8107% 	

Pabitra ICr-' Kalcati 
------- 8 10759 

-------- STItYinaravall 
AG,UNST  S 

820123 

	

2. 	8202,16 	
, 
-IS --------------- SaJIJOY ~ Xr. j~ J. ---------------- 

WAIN"T 	 -------------------- - 
C,  N 

2. 	 0 '07 7 	
-'),J rt~- n" 830108 	 "1  ro 

------ 	

8110o."5 	Santos ] ' Kumar 
ivoti --t) 

t~~:  AS/,jjlj3/GIfy 
Noti cc 110,1XIIr 3 vs 	 A;  I y 

11 



C Q p Y 

To 

The Goveral Ma"gorl ,  

Gubg APPOilIttrOrtt to the POSt Of '"rlor &t*M9r&pb4  
in  psy sc*lo of r3 *1200-2D40/- Per MAU 

Gir I We humbly beg to bring to your kind notAce 

that our niMQ8 were reccrImended by th,0 Rzilviar 

Recruitment Bo*xd/G4vt&h&t1 for appointoment ,  to ths P"t 

of #junior Stenogrephorl(English) in Beall of W 

pulAisbed In 'The Assan Tribmat pS 91200.2040/- per, &S 

d&ted j2 e l2egG *Ad 'Emplayment UN3 1  datod 93*12*98 etc* 

Uirg us are qsgorly waiting for a formal 

appointment letter siuce Decombor'sGe We shall d. 9= U 
favourable of your kindLy Luck 1Mt0 the matter wA 

arragg to igsuo the appointment latoter at toli* UdIGAp 

ThinIdt9 yoUl 

Yours faithrWLlyp 

'Dated t 10*61960 	 ad/. 

(Pmnkaj Jyoti Din-s) 
(Gelectod crndLd^ta3 of the 
Junior OtanaevaPhe 9) 

a 



I;p 

78 1 ~fo 1,  A~SSAM under cert-ificateof posting so as to reach-thefF-aird's office on or before 17-30hrs. 

of,M10670. TWe-applica t Ions can also be dropped In the*Application Box"kept In the RRI3 Office 
6e_ro_r_e_1_7_3_Z hrs. of 30/06/96. 
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
MUST CLEARLY BE.WRITrEN, ON THE TOP OF THE COVER'~~LOPES POSITIVELY: 

CATEGORY ! ' 
Ro 	NAMEOF' ~ .' 	ALE 	 SEX PERIOD 	AGE SC 	t  STIPPND 	VACANCIES - 

	

.,7W  POST 	OF PAY'.i"' DURING '.' 	 . 1, - OF 	 AS Ot4 
MKININIP UR  SC  ST OBC  TOTAL 	TLMNFNG 01-06-96 

	

12 3  01 	08 n* 	 1 	 18 to; ZION!! xl;~7. iipk~ r- (EO& 	 CZ-  w6i ift 
1.7-p-p-r.-Mun 16F.EnPF"_ri­tW~~ 

tig/GrAl 
3. Appr. Signal inspectoit 1400-2=/- Its, 1320/-: 07 02 04 	14-  Both 24 months 18 to 26 Ym 

GrAt 	 1360/- 
4- Appr.TeleCommunl-- 1400-23OD/-. ft 1320/. '. 01 Q2 02 02 	13 Both 24 months - 18 to 25 Vrs.', 

cation Inspector/GrAl. 	 1350/,-." 

6. Appr. Tele Communka- 960-1500/-. R& 960/-' -'()8 W 06 06 	23 Both 12 months .18 to 26 YM 
tion Maintainer/GrAll 
Tr. Amtt Drafts;nan - "1200-204.0/,.' its. 1200/.. 04 01 01 01 	07 Both' 12 months IS to.26 Ym,  

(S a T) 
Tr. Electric Foremani 	20D0'-320D1- Rio. 2000/- 91 Ot 	02 	Both 12 months '20 to 30 Yrs. 
STA/Deputy Shop Supdt. 	. .. 	 " 	 . - 	 . 1  

8.. 
Appr. Mechanks (Fleet) ,  1400-2300/. R3.1400/- OD ,  05 01 03 	18 Both 24 months 18 to 28 Ym 

9. Tr. Asett. Draftsman 	1200-204Q/- R& 1200/- 03 .  01 01 0.1 ,  06 Both 12 months 18to26Y.m 
(MeCL) 

10.*rr. Dtaraman,'Elecz), ~_- 1400,23WA 1,-,. 1 ,1001 	0! 	01 	Eom 21~ morth:! 20to ~ 21Q 
Tr. Head Draftimian 	1600-2660/-' Rs. IWO/- 01 - 	 01 	both 42 month3l 20 to 30 Yre.. 
(Elect.) " 	' -' 	- ' 	I 	 .. 	 .. 	J 	. 	... 	. 	

.. 

Troilfic Apprentice 	1400-1440/- Rs. 1400/- 06 0201 02 	It Both 24 months 20 to 28 Ym 
Commercial Apprentice 146C~ 1440/- R& 1400/,  06 0202 01 	fl Dot h 24 monthh 20 to 28 Yrs.. 
Physiotherapist , 	1400-2300/.- 	 01 - - 

. 
 *01 	'Both 	 IS to 28 Yr&. 

15.StigNurse 	 14OD-2600/- 	 13 04'02 07 	26 Bolh 	 20 to 36 Yrs. 
Phaimitaist 	 13W22001-' 	 04 01 01 - Oi 	07 Both 	 20 to 30 Ym 
Lab Asstt. 	 976-1640/- 	0? - 01 	02 	Both 	 'IDWMYrs. 
App.Nechainics 	l4W2300/-. R& 1320/-..  04 .0201 .01 	08 Both 24 mon". 18 to 28 Ym 
Elect/DSL' 
TT. Deputy Shed 	i . ~,~~ 3200/-. Its. 2000/ ~ 	I 	 III, - , Both 12 months .  20 to 30 Yrs. 
Supdt (Elect/DSL) ,  

.2b. Appr. Mechanics 	1400-2300/- Ra~ 1320/- 04 01 02 61' " Oli , Both 24 monthi 18 to 28 Ym- 
(DSLA4,~h) 
Appr. Train Fitaminer",, 132D-1350/-- Rs.12120/-' 06 :0? 01 '02 	12 	Both 24 months Is to 28 Yr& 
IV. Asstt: 	 12OD-20401- 1  R& 1200,11."k 01 	01.; ~'i 02' Both U months. 18 io 28 Yrs, 
Draftsman (mech.).' ~ 

,23. Draftsman (Mecb) 	1401)-2300/- Its. 12DO/- -02 	01' 	03 	Both 24 mooith.-9 IS to 28 Yrs. 
24. Appr. Junior Chemical. 1320-2040/-:Rs:.I320/- 02 	- Ot 	03 	Both 12months 18 to 25 Yrs. 

&Meta11urI0cA1A&stL ,,, 
t 26.IV.Chemical 	 1480-2300/-..Ra. 1400~- - 02 -01 -7 	03 	Both i 2 months 2 2 -to 3 0 J1rs­. 

a Mettaflur0cal Assitt 
'26.1'r. Deputy Shop 	20DD-3200/- Its. 2000/-, 01 1 01 01 	03 	Both 12 months .20 to 30 Yrs. 

.Suptd. (Wor;mhop) 
27: Appr. Mechanics 	1400-2300/- Rs. 1320/- 05 02 01 02 	10 Both 24 months 18 to 28 Yrs. 

(Workshop) 

	

Appr. Chief Train 	2POO-3200/- It-;. 2000/- 02'01 - 	03 	Wth 12 monthn 20 to 30 Yr3. 
Examiner 

4.  Itindi Awtt. Gr.-Il 	1400-2300/- 	 01 - ­  01 	0,2 	Buth 	 III to 23 Yrs. 
in- 9Q v- 

Categbry No. 26 111-' (Me.chanical). 
Category No. 27 Diplonin in l4ech. Engini,,Irg. 
CaWgory No. U Degree in MechanicaliElectric.4 
College: 
Category No. 29 B.A. with Hindl as I 

'tive  su bj e er  grduate with Etiglish as a subject plus a dcgTLe or 
standard ofBA. (Hons) in English and a degree 0 
Category No. 30 : Diploma In Civil or Mechanical 
qualffication ofbiploma In Civil Engineering becom 
them. 

Cctegory No. 31 - Degree in Civil Engineering. 
!Crtegory No. 32 :(10+2) with science and MRths. 
Eng~ncpring also be eligible. 
Category No. 33: Minimum ITI certificate in Dr-fts 
India, NCVI') !it Civil EnFg. from recognised Inatit 
duration. Civil Lugg. Diplorna holders and holders 

InAitntion will also 1w eligible. 
(~&Wgory No. 34 i MutrIc plfis 3 yrit. diploma In Cl~ 
recognised colleges. 

Category No. 36: Degree fit Civil Engg..Departmen 
CAttegory No. 36: Degree In Civil Engineering Dep 

0hegory No. 87 : Unive ~sityjje 

 I 

gpg, preference b 
Honours & Master Degree. The candidate should 

31 minute  in English )or 25 word 	inute lit  Ht 
prescri~~d *j'd6i~a-titn-Wl-qu-ali~-csaLLer. 

Category No. 38 (1) H 
* 
nd class Master's Degree it ,  

University Degree/Diploma ih Education/Teachb 
tou rse of Region al Colleges ofeducation of N.C.E.R.1 

..medium. 

Category No..39:(i) 17nd clWBachelors Degreev, 

Botany/Zool6gy. 46% marks can be considered 

demarcation ofclass in Bachelor I  s Degree. (ii) Univf 
OR 4 years integrated - Degree course In regicii 
Competence to teacfi through English and Bengali 

N.B."': (i) . A'GENERAL RELAXATION IN UPPI.-' 
CATEGORIES OF CANDIDATES HAVE 
RELAXATION GIVEN IN PW-2. TH IS 
WITH EFFECT FROloof 4/8/96. .- ~ ' - ` ' 

N.B. (ii),THE CANI)IDATES MUST HAVE ACQU 
LAID DOWN ATTHETINEOFSUBMI 
HAVE YET' TO APPEAR AT THE E 
WITHHELD OR NOT DECLARED ARE 

GENERAL U49MUMON 
1.11 A-FIBREVIATiON USE6 

~S0clul;:4 CQLite, o 	hedul-~u Trbe, 
I.P.O. =Indian Postal Order. 	

4 
:1.2 Thc number of vacancies shown maybe incr I 

. 1.3 SC/ST/OBC candidates can apply against. 
candidates. k/ST/OBC candidates need ap 
only. 	 k 

AGE LrMiT 
2.1 The age will be reckoned as on 01-06-96. The 

By 6 years for SC/ST candid 
- 
ates and by 

(b) By 6 yeirsi for Bonafide dispiaced 	ds 
c) By 10 years in -case of physl~ally handica l , 

Upto the age ~O years for -RESERVISTS", 
Upto the extent ofservici e reittlered by Gi J 
Lab ours/substitutes provided that the I 
(continuous or broken) subject to the con 
Admin 1.9trative offices of the Rai.1way orgi 
tive societies and Institutes upto 5 year 
upper age limit of 35 years whichever is 

M Upper age limit in case ofwido 9, orcee 
their husband but not remarrie 

(g) Upto maximum age of46 y cars fo re a 
to India on or after Ist June I 	n 1. 

_~I~ 1~~Kstan (Now Bangladesh) on or er I 
How TO &PPLY I 

3.1 Ctmdi~atcs should anply in their owii handvi 
i - tien(notin 

A 
1. 

LWAY Ndfldj 

60 

.......... 

iq A Z GUWAHA 14 

RAILWAY RECRUI[TMENT BOARD: GUWAIIATI 
EMPLOYKENT NOTICE  NO.  1/ 
STATION 	 -781001 _ROAD, GUWARAn 

L--`DATED : 20/05/96 
-Lk~ -1 _TT_ -< ING DkM 0/06/96 

Applications are invited in pr~s~crii)ed rco~rvnsobta~ina)e rui'm  any important Railway Station 

or In proforma upplicudon given below (to be neutly typed In usingone side only In it atundard gize 
thick paper) for the following !emporary potits, likely to be permanent, in the Northeast Frontier 
liftilway.Applicati 

. 
ons complete In all respects along with required enclosur6s should be sent to the 

A-S,%UWANT SECRETARY. RAILWAY RECRUITMFNT BOARD i STATION_RQ0, GUWAH_ATI- 
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ASSOCIA% 10 N 	4,,, 

Registered under the Society Registration 

Act. XXI 1860 and recogniscd. by flic state Govt :  
of Assam vidc 	 1 -4- 

IVIEN40 No. TAD/hIISC/275/85/296, 5th January 1994 
Regd; No.- 890 

S. K. Bnrua RoRd, GUIVAHATI-781006 

St. No. 941 

Certyied that Shri / Shriindii 

son daughtir / jvile-of Shri / Lat~ 

t .) Iu. - ^Ir -/iY Village Town 	Under 

S.- 	 Sab-Division in the District of 	\dl )1'\) 4L- 
Assain belongs to 	 e k  N, 	Castel 

Community 1,:W)a- which is recogniscd as Othet -  Backward Class Mot-#—Other 

-d Backivai Clws by the State Government qj Assann 

Ile I S I'e is residing at L! 	 villageIT0. 1va 

T 	 - ict of F'. under 	 P. S- 	 Assam If' Ylr4; Diso 	 L 

r&Sgj~aturc of 	 'i Pi9i lent I Gen. Scey JoinFSeoy. Counte 

Authodsed Puson 
DC I S 11-1 a i n Otbtt-'Bickward Glasses' Association 

0if" 

10—, 
-41 
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ecial 	1-th I 	Ri 1U Iffissing,of a ,  hewl chec",  AIR 
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r 	
ca  ' 	 "i", NG 	
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4RXILWAY RECRUITMENT 
BOAJRD: GUWMiATL 

NO.IUW/G/41/PO 
Date: 05.9-96-* 

N(YrICE - 
Sub Cancellation of Recruit-
ment 'paneLs of Stenographer 
(Engwh) in scale.Rs. 1200- 
2040/- under C ategory No. 7 of 

Employment Notice No. 1 /95  
dt. 26.4.96 and Craft Teacher 
(Bengali Medium) in scale. 
Rs. 1400.26W/- under Cat 
No. 6 of Einployment Notice 
No. 3/04 dt. 19, 12.94. 

RaflwaY 11ofird vide their 
letters No. 96/E/(RRB)/2r)/ 12  

d td. 7.8 * 96 and 96/E (RRB)/ 
25/13 dt. 21.8.96 have 
cancelled the Recruitment 
panels . of . St e nographer 

(EnFAIII) and Craft Teacher 
(BM) mentioned on the above 
subject due to various irregu-
I &r 1ties. Ilence the Recruitment 
panels of Stenographer 
(English) and Craft Teacher 
(Bm) stand cancelled. 

0. Kalita). 
-Chairman 

Railwa-Y'Recruitinlent M)ard, 

RN/1328/1. 
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ADI ~;INISTRATIVE TRIBUNAL 

G  "VIgIAT 	M TJ 	I  BEY 

Title of t he cas e 0. A. No. 	of 1996. 

Shri Pankaj Jyot i Das 	A-Dpl.icz~_nt. 

-Versus-* 

Union of India & Ors. 	Respondents. 

, An applicAtion under Section 19 of the AdministrLtive 
Tribmwals Act, 2985. 

I  N  D E  X 

3 	ON  _0_ Part L_culrrs of enclosures  _La&2_.Lg. 

1. Application I to 8 

2'. Verification 9 

 Annexure A.I 
 Annexure A. I, I 
 Anne.-cure A.II 
 

?. 
Annexure A.III 
Annexure A. IV 

 Annexu-re A.V 
 Annexure A. VI 

 Annexure A. VI I 
 Annexure A.VIII 

*~ Z 

For the use in Tribunal Is off ice:_ 

Date of.filing 

Registr ~jtion No.& 

Signature 

Registrnx. 



PARTICULARS  OF THE APPLICANT 

Shri Pr-nkrj Jyoti Das) 
Son -of Shri Dayal Chandr- Kumar 
PO & Vill 	Gotanagar 
Guwahati 	33. 

2. 	PARTICULARS  OF THE RESPONDET-TS 

Up-ion of India represented by 
The Secretary to the Govt. of India 
Kinist ry. of . Railways 
New Del hi. 

General i,~_nnager(P) 
N.F.Railway, mr~ligaon j  
Guviat-].ati-11- 

Chnirman, 
Railway Recruitment ' Board, 
Guwahati-l. 

Member Secretary ~ 

Rqi1w,-y Recruitment Board l  
Guwahat i- I 

3. 	PARTICULARS OF THE ORDERS AGAINST'WHICH THIS, 
APPLICATION IS  MADE 

This application is made for implementation 

of recommendation of the selected candidates for appoint- 

ment as stenographer (English) in the scale of -Day 

Rs.1200 	2040 vide Employment Notice Yo.1/95 Category 

Yo.7 (Annedure A.III). 

Restraining the respondents from, completing 

the proc,ess of employment notice No.1/96 -Category 

(Annexure A.VIII)-. 

4. 	JURISDICTION 

The applicant declare thift the subject 

matter ag,~iinst which he want redressL is within the 

jilrisdiction of the Tribunal. 

C optd ...... 
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50 	LIMITATION 

The applicant further declare th, , t the 

bLpplication is within the limitation 'Prescribed under 

sectioii 21 of the Administrative Tribunal's Act,1985. 

6. 	FACTS  OF THE,  CASE 

6.1. 	 That the applicant is a citizen of Indi,-t 

.and as such he is entitled to rill the rights -nd privileges 

guaranteed under the Constitution of India. 

6e2 	 That . the applicant has passed the H.~~ .jj.C. 

Ex-, mint:ction in the yer -r 1989 and B.A. Examinrtion in 

1993 and has obtained di -Dloma in ty `ng --nd stenogr , phy. pi 

The testimonials are enclosed in this application z-nd 

m-,rked as Arinexure A.!, A.I.1 "-nd A.II. 

6.3 	 That the respondent ! ,To.3 rpade -.1i ,.dvertise- 

ment for testing cnndidc.tes for stenographer in the 

scale of pny 1 ~s.2200 	2040 through Eiriployment 7otice 

ITo.1/95 (Annexure A.III) where it was clelarly writteh 

under clause 22 of general instructions'that the no. 

of post of stenographer*may be increased or decre ~itsed. 

6.4 	 That, the applicant in response to the 

ravertisement made by the Respondents on 26.4.95 as appea-

red in The Assam Tribune had applied for the post of 

stenographer. The said advertisement runs as Employment 

Yotice N9.1/95, Ca-,tegory No.7. 
Acopy..****& 

4M 
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A copy of*the said advertisement is 

cginexed and marked 3z Annexure A.M. 

	

6.5 	 That the applicant made r-pplication f or 

,-, ppointment as stenographer Lit the scale of p:~~y ps.1200 

2040 giving all particulars such as .-cademic qu~,,Iific;:,tion j  

caste certificate, ge proof certificate ~' 'Diploma certLjifi-, 

cate in typing and stenography etc. 

	

6.6 	 Thnt the respondents being satisfied with 

the requirements of the cnndidature for the post of 

stenographer as noted above cnlled for written test fixing 

27.8.95. 

A copy of the call letter is ni-nexed 

herewith and mLyked as Annexure A.TV. 

	

6.7 	 Th,,.t.as-per the 'Call letter the apolicant 

ap-oe,ired in the written test, did excellent. in the 

examinati'on and bec.,ime successful in the test and 

accordingly the. applicant viias called for speed test both 

in typing and stenography .-nd this w-,, s held on 4/5.11.95. 

A copy of the call letter is annexed 

herewith -~nd marked as Aimexure A.V. 

That in the 'speed test the humble applicant 

did excellent caid accordingly he was decl--,red succe~sful 

and thereafter the applicant w,-.s called for a viva-voce 

test On 8.11.95 in which the applicant -,-Iso became 

ITO successful and was selected by the Respondent . .3 and 

T recommended the name of the applicant to Respondent -'.o.2 

for .0*0*00 

0 
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for -fe-v' r 0pointmento' In view of -increase in no. of 

7 	 vacancy, the respondent rightly and validly recommended 

the name of the applic , nt -~Iongrrith 15 others for 

appointmen~ . 

A copy of the said recommendation contai-

ned the n,.ime of the applicznt Lilongwith 

others is' annexed herewith and marked as 

Annexur e A. VI 

ThLit the written test, speed test and 

viva-voce'test were conducte,d by the R, , ilway Recruitment 

Board headed by ChairMan j  which is cn autor=ous body 

like any other Railwa 	 he c ountry. .y Recruitment Board in 

Horeover, one responsible officer was deputed to the 

Selection Board on behpJf of the Respondent Yo.1 and 2. 

6.10 	 That the appliciiii-'Z. b6g to state that f~s 

per advertisement dated 26.4.95, once the applicarit/can-

diddte is selected -,,fter going through -all the st l,.ges/ 

tests viz Written Test, ,  speed test :-,nd viva-voce tesju 

and when the name of the candidate wcs recommended for 

r-ppointment as stenographer, the respondent Fo.2 is 

duty bound t-o r-ippoint the applicant in the existing 

vr_cancy_of the stenographer. 

6.11 	 Thr-t the applicant beg to state that tkiough 

final list of 16 candidLites. including ti-ie name of the 

appl icant i.e. Annexure A-VI w--ts recommended on 9.11.95 

to the Respondent No.2 for appointment, the Respondent 1,1o.2 

did take no action on it and the a!)-~licv.nt was at a lbss 

of 

7 
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of having not received the appointment letter. 

Even the resentment/inaction of the Respondent No.2 

was echoed/re-'echoed in the news paper.. Copy enclosed. 

	

6.12 	 That the applic '-.nt made representation 

to the Respondent No.2 dated 10-6.96 requesting him to 

m,jke appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as Annexure  VII. 

	

6.13 	 T-h,-,:t while the applicant was anxiously 

waiting for the appointment letter he wc-s surprised to 

see the advert'isement Yotice No.1/96 dated 20'.5.96 where 

the respondents wanted to test 8 candidn-tes. This 

~ dvertisement'appeared in local news p, ,Ipers including 

notice board cnd runs as etitegory No.l. Having seen the 

advertisement, the anxiet- y of the applicant was multiplied 

and a:gain, he approached the respondents and no response 

at all was there from the respondents. The applicL,_nt 

believes that some foul play vay take pl.aie in view 

of the advertisement 11o.1/96 dated 20.5.96. 

A copy of the advertisement L'otice 11,To.1/96 

is'annexed herewith and marked as 

Annexure A.VIII. 

In this connection, the-applic,-,nt beg to state th,-,-.t 

alongwith him there rxe 15 other ccxidid:-..tes n1so duly 

r ~commended for -appointment to the post of steno.rapher 

and ....... 
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and while none of the recommended candidates it appointed, 

publication of another advertisement is creating suspicion. 

In this ,  connection, the applicant further beg to 

state that there was another Employment I-Totice Ho.2/95 

CcLtegory No.1 where 21 candidates were recommended for 

—appointment of office clerk in the scale of pay 950-1500 

and all of them were appointed though they were appeared 

in the tests subsequent to the applicant. 

6.14 	 That the applicant beg to state that the 

selection'of the applicant is valid only upto one year 

as per,existing role of the respondents. 

7. 	G  R  0  U  ~T  D S 

7.1 . 	For tha-C' in view of the selec'tion as per 

Annexure,li-VI I  the cpplicant.was sure t-.VLat he would be 

appointed spon under the.respondents and as such he 

did not moke any attempt for appointment in any other 

departme*nt. 

7.2. 	 Foi that' injustice will'be done to him 

if immediate,appointbent lettei is not-issued. 1,11oreover, 

alongwith the applicant, the whole family will suffer 

very adversely. 

	

7.3 	 For that the f ather of the applicant who 

has got a very g'ood -and recordable service h-, s  already 

retired from the service of railways and there is no 

erLrning member to look after the family. 

	

7.4 	For that the applicant hcA18 from.OBC 

community ...... 
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community and has come from r.. very poor fT,.mily and he 

is the ohly adult member to look after his family, who 

deserves sympathy from P21 concerned. 
UAt' ~CA-u 	 'XI t_~A 

	

7.5 	 For that the advertisement 1,To.1/96 Ljs 

referred in'Annexure A.VIIJ is ill-conceived,confusing, 

conflictiiig,contradictory 7 inl-i,, i.rmoneous and acting upon 

it will be illegjl and uncalled - for i ~nd' the ap- ?lic- 

firChly believes tha at this Hon'ble TribunzU -will direct 

the respondent No.2 to implement the recommendation of 

Respondent INTo.3 and 4 (Annexure A-VI) and in the event 

of non-issuing such direction 7  the applicant will be 

deprived of.the 'right of ",ppoiintment conferred upon him 
-Ifter  the selection, 

	

8. 	RELIEFS SOUGHT FOR 

In view of the f L-cluts and circumstances of 

the case the applicant prLys for the follo-triing reliefs 

That the nP'Plic.! -.nt may be otppointed with 

immediate effect with -, dire -ction to give the seniority 
from the d ~~te of recommendntion for appointment i.e. 

dated 9.11.95. 

The res ondents mt,3,y be directed not to 
implement the advertisement NOOI196 (Annexure A-VIII) 
till the applicant is appointed. 

Any other relief/reliefs as this Hon'ble 

Tribunal considers fit and proper. 

Contd 

,&4- h&4 "A' 
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9. 	INTERIM BELIEF PRAYED FOR  :' 

Thtit during pendency of the dis ,posal of the 

application, direction may be issued to the Respondents 

to gppoint the applicant with immediate effect. 

The respondents may be directed not to ~_ippoint 

s ~enographer against advertisement No.1/96 ii.11 thd 

applicant is appointed. 

10. WMETHER. AN1Y OTHER APPLICATIOIT/PETITION FILED 
BEFORE AYY OTHER COURTZTRIBUNP1 

The applicant beg to state that he has not 

filed any other case application before any Court/Tribun,&1. 

11. REMIDIES  EXHAUSTED 

The applicant beg to state thdt he has- 

exh~Lusted all t he r:emedies cnd there is no other alternative 

but to r-pproach this Lon'ble Tribunal for justice. 

12. PAR TICULARS OF THE  POSTAL  OVDER 

Postal Order NO. 

Date 

Issue ~ by 

Payable at 	—o---e 

13. An Index with - particulars of enclosures is 

enclosed. 

14. PARTICULARS OF DOCUi-Mh-TS 

As per Index, 

VERIFICATION ...... 



V  E  R I F I  C A  T 1  0  N 

I Shri Pankaj Jyoti Das I  s on of Shri, Dayal 

Ch_In'drC:­.kuoaT, aged about 24 years ) - caste 0. B. C. ~ Kum'IT 

refigion Hindu, resident of Vill & P.O. GotL~ nngoX, 

Guviahati - 33 do. hereby solemnly af firm and verify 

that-  the st ,,itements made in P ~~Xagrcph ­l to 6 cnd 

8 to 14 of this O.A. are true to my knowledge and 

those made in parAgr,-,.ph 7 of the O.A. are true to my 

lego-I advice and I have not suppre ~ sed any m-.terial, 

fact. 

AM sign this Verification on this SYW day 

of 	 ) 1996 at Guwahati. 



N:% 

Office Of tile 

I dv -Z~ wa), 	 mn]" #-A " 

J .0  

W~li 14 

c  "rtificate c 

o ccrhf ~ l 	 6 

norl/a(lu g.1 tc~ r 01' 	r 	(i c 	
-o 

\V ,d~,h (I .5fildcal of Eli:~ 

ront 1 ,11i.5 sclloof 'tuidcr 	f I' T ~ 6, I'o. 
r(f 	[FIC, Sfli,j 	

5 

C111d ,  i.r1formcifiort 	C, n I', C kcc I r 	Coc 

rll0r(If CF1.0racler 

vvi,J, r1i (If[ -SUCCCS 41 f.i. C. 

Head ia.S :el-.,* 
RAI LW AXYMAGHIOC OOL, Dated 

ILI 
kAYV !CC 

Medic 

---------- 

AN 
41 



ell 

OFFICE OF THE PRINCIPAL 'fw 

0. 	 PANDU 4 3 1',j  ANDU., COLLEGE 
G 7,rol 	Z83.012 

J'; U  
9f; 	s 	 ......... .......................... 	 -------------------- 	 ------ ----- ----- ---------- 

< to certify tilat ' . 
-V 	 6Vj0.  

	

du 'y passed 	f ... flas 	')Ul 
.... 	

--- 	 ----- \- A 
--- ------- 

5inat 9xamination of tAe Dauliati University of. --- 	 ------------------ tj, 	 z f 
0  - trom I 4's edeqe as ............. candidate, v 

	

........... 	 .......... oq 
.......... VI 	 ........ 	 IV I'S 10 7 	1 P la ced-i-n 	 jw . 	 ....... .......... 	 .......................... 	 aj 

....... ...... 	 .......... ------------------------------------------ 

N 
-e-  was a student of this coftege Ill ~2r- cliaracter z 	~'aile Aelsk z 

and conduct were satis/actory. 

RAI~ 

U 

	

4'rrilfier-  every success ill,. 	e. 

Dated, Pandu, 
nc'lpal,.,, The ------------ \_1 ------- 19 	 Prj , 	-:;Fr 

~ UWAII, 

PW .. dical  of  

L 01W54  

GoNt. 	Owl 

?~~ kili~ 



'No 	07 ...... 
Z/v 

S I 

47 

3X 
3X 

DIPLOMA FOR S44QR–I1APdB/TYPEWRITING 

3X 
This is to Certify that Shri/S4pin4a4i -11VIv 1-6-1 

............ 

of Shri.... 
................... ... 	 ....... 	

........... has been trained in 
/Typewriting blind in this Institution He/S4w has been declared successful in 

the examination held on.. 
,~V)jn S400,60~/Typewriting ( blind and 

has attai;ed a sp d 	zl~ ... ee o f. -~!q ~* 	"-- .0-1,'-words per minute. 
3X 

1 consider him,/4w 	 o undertake duties of a 	 Typist. SteRagpe,911— 

cvernme-it 
2.251 Principal 

Dated-~-~--~~_q --th 199j. 	 THE INDIAN TYPE WRITING INSTITUTION A, 
Maligaon, Guwahati-781011 

(AYZV 
Gh ~ . 	 br ,tedico  

coll-V 
L%y 



o  Am 
	

ft 	VI 

Writing  
M+ St. No. —332, 

I've, 
Regd No— 640 

4 

4$ 	 ASS-AM GOVT. REGISTERED 1989 

GOSALA, GUWAHATI-I I 	
it 

DOOMO For snorr-nono 	 m 
ENGLISH 

Oertifitd lbdt ShPi 5/1 /m/s ....... . 	
............ ....................... .................. 

Son/-d 	ltr ~ wi~ 	of ............ 	 .. ........ .. ..................... 	 of ............ 

Bina Typ 	 ARt 	 .......... ........... 

	

e-Writing Institution dl . ........ 	5?z 	
E_71~ 

nt 	dUI6 PdS5ed the flDdl eXdM!ndH0f? Sh0l`1hd0d English dt ....... S.O...-.  j 	) .............. .......... 

words ~ Per -minule. 

I CONSIDEP HIM / 
11~ 

 QUALIFIED TO UNDEP-TAKE THE DUTIES OF A STENOCiPAPHEP. 

Ti lutia, 
Dated.:. _.Sj~ J.O.YAP. X.A. t Gtv -11 f ASS am. 	 in-charge 

BINA TYPE-WHITING INSTITUITIN, 
~A D -V -!Yf-iF. 

Principal 	 GOSALA 6v 
.04 B.T.W.I. 	 G u w a h a t i - 11 

A' ~ 

e;~ 



vx  
'ducatioll Uf NCERT. (iii I Competence 	teac  h Coll(Tt:S Of 1 , 	 to 

Mledium. AGE : 20 to ,40 years. through 	

's, 

C,  ATE'GORY NO. '5 : ASS71'. TEACHE GR PE- k  R_Ad1A_"VAYNPD7i-ACE 	
~xi'ITII SPECIAL PA_PER 

	

BANK 	scale 
-0 	 A,,isai ~ iese Medium It ' i 	Higher X, 	 Rs. I G ,  -2900, 	for 

Teiwmi-ary but lik 	 made 
*'JLWAY RE( 	 rBOARD: 

r 	 Secondary School. 	 el ~e to 
V 	 1)(11-111all(JIL. NO UF 	(SC). Qt.!,%L1F1C 	N - 0)[Ind 

G ~ 'WAHX]71 	 Class N­1 ~ 'Stclr',; Degr(-c in Corninerce with special paper Z 
- .,~ ity Degree/ Diploma in Education/ 

Teachim,  m 
11 GUWA.HATI 	Wation, Road, Guwahad -181001 

Date: 26 4, 95 
NO. 1, 95 
DATE OF PLIMLICATION:01'.5) P-5 
CLOSING DATE: 

i 
Nplilicatimis are invited in prvscribed application form 

ohiainable from the important llmilwa 
i 
 v §*tations or in a 

proforma enclosed 11(.-rewith (to be neaLly typed) in a standard 
si-zt ,  thick paper, only one side) for the following temporary 
PosIs likoly to he permanent on the Northeast..Frontier 
~~Iilway. Applications c 

' 
omplete in ail respect-s along with 

i - (.-iiiiii - ( , (I(-nclostir(,ssliotil(il;es(, iitt.otlit~ AssistaiitSecretar) ,, 
Railwav Recruitment Board, 

, 
~tation Road7';_UW4l - !At U-_8 Q 

s. a ­m~ i n i-d—e r v c r ­­ti ri c a tT) f o ~ t i n g s 0 is t (~ r ~ea h t I i e B o a r (I I s 
or heforc: 17.30 lirs. of 9,'6 ;'95, The applications can 

also be eropped in the "Application Box" kept in the RRB 
(.)ffice before 17,30 lirs of 9.6,95. EMPLOYMENT NOTICIE' NO. 
AND  CATEGORY N_Q._AGA1NM5T .  WHICH-THE-CANDIDATE 
,UIPLIESMUSTCLEARLY BfNk'RITTEN ON THEMPOFTHE 
COvER  ENT'VEI,OrEs P6SlTnTI, . Y  

, 

DEP,kRTMENIT: MANAGING JP'BRA.NCH 
. CATEGORY NO. I : ASS'17. TEACHER GRADE -1 

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but'likely to be made 
permanent. No. OF POST : I (UR). QUALIFICATION : IInd 
(- !;,L,;s Master*s Degree in' Botany. (ii) On'iversity Degree/ 
Diploma in Ed ucation! Teaching or Integrated two years post 

1'rM1UatC course ofRegiondl Colleges ofEducation ofNCERT. 

(iii~ Competence to teach through Englis5 and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE1 I 
(PITYSICS) in scale Rs. 1640-2900/-. for English/ Bengali 
Medium Railway Higher Secondar ­  School. Temporary but 
likely to be made permanent. NO OF POST : I 
)l TALIFICATION : (i) 11 qasg Master's Degree in Physics. (ii) 
University Degreei Diploma in Education/ Teaching, or 
Intety,rated tv, ,o vc ­rs, n I _,wA GraO ­,ot- course of Regional 

through English and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-11 

(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST : I (UR). QUALIFICATION : (i) IInd class 
Bachelors De&ce Nvith one of the following group of subject. 
45% n1arkS can be considered equivalent to IInd Class where 
there is no demarcation of class in Bachelor's Degree. (i) 
Physics, Chemistry and one subject out of Maths./ Botany~ 
Zoology. Or (ii) Botany, Zoology and one subject out of 
Physics Chemistry. (2) University Degree/ Diploma in 
Education/ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through Assarnese Medium. AGE : 20 to 40 years. 

CATEGORY NO. 4 : ASS77. TEACHER, GRADE-1 
(COMMERCE WITH SPECI.kL PAPER BOOK-KEEPING, & 
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese 
Medium Railway Higher Secondary School. Temporary but 
1;kelY to hp made permanent. NO. OF POST : I (ST). 
QtIALiFICATION : 11nd Class Master *s Dvgr*~e in commerce 
with special paper Book-Keeping and .  Accountancy. (ii) 
Univorsitv r), . r.,  I . 1_ -- 

~ ~y 	. O.J. ra uate course oi 
Regional Collegesof Elducation of NCERT. (iii) Competence to 
teach through AS.Saniese Medium. AGE: 20 to 40 years. 
. 11 CATE(IORYNO. 6: DEMONSTRATOR (PURE SCIENCE) in 

scale Rs. 1400-2600/ ~ for English/Bengali Medium RaHway 
School.Teniporary but, ilkely to be . made permanent. NO OF 
POST : 2 q '-UR, I-SC), QUALIFICATION : (i) find Class 
Bachelors Degree with Physics, Chemistry and one subject out 
of Botany/ Zoology. 45"t, marks can be considered equivalent 
to lind Class where there is no demarcation of class in 
Bachelor's Degree. (ii) University Degree/., Diploma in 
'Education/ Teaching or 4 years integrated Degree course in 
regional colleges of Education of NCERT. (iii) Competence to 
teach 1111 :0ugh English and Bengali Medium. AGE : 20 to 40 
years. 

kii)  

&
t'1:111-  0 X04 NO OF POST: ~6,A~4~y__~.r4, - 	 10 (UR-5, SC-2, ST-2,'OBC-1).' 

WAVICkl'ION: Matriculate. SPEED: 80 W.P.M. &40W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and wW be 
given preference, AGE: 18 to 30 years. 
DE'PARTMENT: MEDICAL: 

CtvrEGORY NO. 8:STAF FNURSE in scale Rs, 1400-2600/-. 
NO. OF POST: 14'(UR-8, ST-2, OBC-4). QUALIFICATION: The. 
candidates must have passed Matriculation or its equivalent 
;examination andpossess acertificate asRegistered Nurseand 
Midwife having passed the three years c6urse in General 
Nursing an 

' d 
six months course in Midwifery from a School of 

Nursing or other Institution recognised by the Indian NursLng 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able tc s ,.c)eak in English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/S1 ,  candidates. Both Male/ Female 
candidates can app:y. 
N.B.: 

.1 Ccne7a: 
comm unities/ categories of candidates have been given by 2 
years besides the age relaxation given in para-2. This 
relaxation Is applicable for 2 ye~rs with effect from 15.7.94. 

(H) The Candidates must have acquired the essential 
quallfications as laid down at the time of submission of 
appl1cation. Candidates who have yet to appear at the 
examination andwhose results arewitILheld orno'tdectared 
are not eligible to apply. 

GENERAL INSTRUCTION. 
I.I . 	ABBREVIATION USED : SC - Schedule, Caste, ST 

Schedule.'! Tribe, UR Lln-Reserved, OBC - Other 
Backward Class, I.P.O. Indian Postal Order, EXSM 
-Ex-S rviceman, PH-Physically handicapped. 

1) — The  number of vucanciesshown may  I )e  increased or 

SC/ST/OBC can didaLes can apply against UR posLs but 
they. will have to compete with UR ~ candidates. -  
SC,, S'~/OBG candiclate~ need apply strictly 'against 
their respecilve vacancies only. 
AGE LIMIT: 

2.1 	The age will be reckoned as on t.5.95. The upper age 
limit is relaxable as under:- 



UTI 

Under Cert4ficate of- po&ung 	
Rgad 

1'40. RRB/G//41/in 

Cf-LL LETTIUZ,~ 

kXAMINATION, 
NOTICE No. 

TO 
Shri./ 

YOUR ROL 

This is Your all let7t;7r ~Znl~t a~r~t  
Written exarrdna 	Qn fo r 4 	 for th&' n ti i , 	 Che post of MAC,~~ 

scale Rs, 	12,o C>  Z 6 
und 	4api--yrnent; Category No. 	 '2~r 0& th~ ~. V.Rail o  Waye PROGRAnKE OF WRITTEN 	 11S AS  GIV~iN  B.SWW 

VENVE 2 	 OC)  

T ~-e 	 an d 	ndi 	ons must J,iance. 
cqfy 

Yo'-' will not b,~,, acl~J-tted to th .  this 0,ja], J ett 	 's  written examinatLon wi tbo t~-  
e-r/ 4ctlit Metal-- for 	 Card and dows not itself give _rtj,on.  'any rmi--i Ll e- 

2. 	YOU-, 
to nh e& 	Idl-dature has been accerted PrOVisionally and f,,Ilfilment  of  a,J and i s rub i cct .. 
ZRIPloymelit Notj 	 conditi,)n s  la4d down -is ; the 	ai ~ 

+ 
EONOT MLI-FIJ, THE CONDIT"ONS,,AS 1,AID DOW~4 IN TkiB AS4~Z E"'Py 'OyMbXT NOTICE., PLEAaS IG 	T L)2, - NOT 	 ;NORS H: 6 C~-LL L'ETTEi~/AaAIT C-WC -1-N-D - 	- 	 I. 

4,, 	G '11Y 
be. val.1, 	 sful candidates' in ~he written eX~aLaCt-io-2 w-i I I fo, r th 

Va-Vo ce test. 
deiEr ~by Your own travel l ing expence  '41' r UR/ODC' cand~ d ~-  - 	 _L 	 ~ ~.o a 

6 !  
RRa/Glawaha  ­ h_!~ 1_19  th e Chai rm an/RA1-3/G.qY and other offLcials of 
his behaltt'  d-tectlY or indirectly by .  a cand-idate' Or anybody on 
.rend(-,- 

- 	
2~ eque8i-j_ng under consideration for the 	 will 

7. 	
'a 1~ar,13_`Ldate a

~l able for disqualificatlon. On l'~ the andidatos  and the Persons engaged in c,­ ndi~.cting the. _u'nin ' exc 	24~~ rjrl  wil -1  
an(j 	'ymst 	 ict nati,)n 	 Str i 	 :)e al -lowed into the exc-n4j_ 

Rooms. Appropt-i _lence 
	

be maintained in the 
un . f a:~ )- 	ate' ~Lction will be taken in case. of  t~iose &ic .L)t-ing 

F P 	
it z"he 4xamination h 	etc. 

'DID,4"~:gq OWy 

P  

ARE 	 O~~ PROiDUCTION OF THIS C.~.Rlj YOU 
(STNO TO 	 IN ZECOND a,~.o- 6 t~RODI 

(STN.) & >, ACK. ThIS P"S& Is V4j_I_0 

, ­77­4~-- *.kk 	14. VIC 	 4/R,(;(7/ 12 2 d ,tdq, 2 3. 1- 1,* 

for 

 

 



j~ ~-IU 
Under CeFt fica 0 of 

0; 

Station Road 
Guwahad-I 
D19te: 1.3/10/9.5 

ARB/G/41/9 

_Lx!jLsALLq,V,ur 4dmit qpr 
7  14-R27M 
To 
Shri/sIlIt. 7V ~z 

YQur rtoii Xllum&o'r ~ 16' 
. 	

- 	

i  ot be. wil 1 ,  11 Y04 
,Jdluittod for tile Speed Test & , V,  
11  t this Call Lottor/A,4wit Card. This dpjj~ J e tt~r/,. -Admit Cnrd howovor does. not I t, 	Zlvo nny,Antit- 6  
1 . 0 1uellt Sor selnpjjq ~j 

sak~CTI ON FOR TEL kd~T OF, JR~ ST4N06IUk -SULF~ Rg, 1200..p 	 14 k4j..!~KW I N W 	- 	 JA 	j  , 	A ,~D 4,0 	Cj; T04 iff N(D. 7 1,UN , 	gjjrI0YM&I,  "Wi NOTIM NOO V95 ON JIP4 

With 	 to ,W u r 'sn"licati 
0,11 10  ~r. the yost wontionca 

	

~~plbjvdpt N 6~k~e 	 a'bo vq 
in rpsponso' ~ 

c rob' 	 Yp U Y.'advicod to 'attend tke oifil. -  ~P'G'  '60 114"j q' I  N. F. Rni I Wa 	 0  0 
h 0 	r n 

..d el  ~_Yl t 

10 'i ~)3V' -t C 
2o 

	

b4, 	 a T e'S t 'Jil 	 C 	'SfIXI" 6 ndidate '  
011*95) at p"), il way Ile'P, nI i twen t Bo a rd Gu.wab a ti ~4  V  I 

-VI V VD. 
4ta ti o n R0 aa,tuwahq-ti_I. NO 

U 
 

U, a The Can di drte S qh6!-1TIL 72,6177e 
-e 	

'W' 
i r9 ~et d 	 p;il A ~ '6 pn

~
.. )~;, 

n, 	--spe e d ,,  -t Y 	 . 	. 	'i'' 
' 80  w0rds per mioau to Sha the vi V V 	 e's 	

or 'pe, R. "o s,. 	I Lp 9 5, ~ Th ere fare p ., yo ur,.,- pros 	. :Rq be f o r.,  mo 	th -u 	 elll)~ 111;, — Y~ "--,' :, ~".: , ";,~ ­i~ to 	 i dpys.,  gpd ~ u 	2d~~,coig sbgp. , ;_ qd  
u 	 u-r: ~a XOU­ ~iho 

	

I - . I  i 	 9 
9 -v e Typ e) 6n'" 	 Shorthand 

Y "69  'Viva—Voce Test. The SQ/ST candidates' also must 
~be~ cqr~ jf 	te 	 -CL.- test ~,Pe ­of `VIVI" Vo 4.; A  9  

	

the 	fc-) 
'01 

 4 e ~8 ltList nd Viva 
fladej ,nnd ~-;,n6 vq bse4tee test wil-1 be held. 

Y( 
C I I e tter.: Ibr 

	

b - ni n g 	e. i, D e 

	

'95 	J ,  _616-  ofi p  
-q h ijj'g 

d A 	 e tarl a t zinnd' or hi 6' Sb 6r 	0-tre'6ily -or. a e Or ',sny ` f ~ " ohf'his ~: hc. , ' 	qu a Can 	 bc-  dy' I' " 

	

xc,IY' tc e s tl~i 	e ';C'o 	d e.rg t i o n - Ior, the recrultment will rbnder ' 4~ r~r! d i t e, 	e r di 

Th 	t -e,,.1QAudxd.9' QS Cali ~ g ze, In. ory ew ,  j t,  -ler,j 	 Hiildf e ,; -  

	

e ;i 	_n 
IONLY; MAT 

7& 

:~k V ~p I la ble~~P7,t—o 24 1 9 
N 1 2 

~A :L' -  id 
a. ~~isuccb pb me b,  y d 

-to' b 6 e1d 1 on );~o 
4016 s t,--i t i cop i q 9 (11 f 

j 	A nrkqL-ptp ~ ,,anr .0 th L'~r 	 the 
IQ ,4. +~"&~ Me, Ci 	V 4!I*_V0'ce to! j 	in 

d' t6 st Wo rds 1) 61 1 D u tL' 0 
ro I 

g 



Raijw'1V Itecruiti, 'Im 

NO. 11101CIC,,.411 

	

55/i62/~" 	 Dat e  o_ f 1-  9 5  

~OT I C 

Sub:- Rac ruitn~ cnt selection  fol , t1le  
Of 	 i" 

pos 

scale Rs. 1200- 1, 0!10/—' 41MIer LMPI ON- 
molit Noti ce  No .~ 

L/ 95  cat 0901Y 110~ 7 and Gm/PA-fLG's Aidept - INio.E/227/216/ 
RIM/2)/Rectt Pt.I1 dated 7. 11 .95. 

t  C o f  "' x" tt en Tcr~ t: 27-9-95 

	

0 of Speed 	Test; 
ate of 	 014-11-95 	f 0 1,  3 0 w. P. 

	

Speed 	Test: 05-1 1-95 	for 60 D a t e  o f Viva Voco 
Date of p wie 'i, ,, )p ro  Nre(l: () 9- 11- 95 

The selection Board liel(I ,-I le  v i v;j voce  
test on 8.11 95 for the rcciujt j;lejlt of j j ,.St CjjO -
grapher (EM-) under Employl,,lerit '

~Oticc I, ()-J/95 
Cat-N'o-7- in scale it . 1200-20 ~-O/- q1kq l lc,, s  f o(jIl d 
16 (m-jo 9 SC-2,ST-2 1 6DC-2) cawlldntos suitable fox ,  
the said post and their names are recomme-ided to 

n 01 ,mr-, j? OF 

VAUIUICY 
AGAIN.,A' U-1Z.VACA1 

	

No. 	Yom(, Of candid a t e  

	

8 107 04 	1V1jali Devi 
9107e6 	Asi.9 Gj laj~ ,-,,jvor ~y  

810798 	Mrityunjoy Gl ior,1 1  
1,. 	810018 	Dobasisil Q loj ~-dj junr 

810589 	1411mic Cliakravoytv  
810777. 	Prz'-('.-1.p Kr. Szj,-jC1lr 

-p t 

	

810767 	Kamala Deka 
9. 	8107-94 	Pabitra Kr.' Kcaca ti 

------ 

10 

 ------- 
810759 

 ------ - Satyanaraym Gosw,,,, :ji 
AG;uTNS- ~LS ~~C  VACANCY 

	

820123 	 Krbsiin a  D Is  
820246 Sanj oy'~ Xr. 1~-,j 

---------------------------------------------------- 

,,IG6ib.'STS,T ~  VACuNCY  \ 
V 

	

8, 0  07 7 	Dijay C"' .. 	ro 	 -7 2~ - 

	

650108 	Bincy 
------------------------------- 

1. 	9~40025 	scultosh Ifilmar 
------ 

2 
 -------- 

8`10052 
 --------- P;lllkaj  J~, oti L) zk ,,3 

7 

11Y tg,: AS/A11-13/Gify 	 o;,-,b e r secrotary 
- 

Notico Doziniq, 	 for 
Patle'j. i 	 3  /- a I-K - -3 	 L 



P-- 
v 11 

C 0 P Y 

TO 

The Gowral Haft-940 t ,  

adbt 'AlVoIntwent to the 'Post of OJUJAor Stenograpba 
in vw,sC*IQ of 3*190C~4040/. per awtho 	T 

We hUvbIY b'eg to brizi U your kind notle* 

that our nave* wore recommended by,  the RAlvay 

Becruitminto ,  Boavive4WO01 for Otppolntaont. to the put, 

in *tali of *f. #J'=Ior Stonopaphor 

>45 ate* dated 12*12*05 *Ad faMAOYMMt r 4' wwd 23,01,4, 

Sir w* ar* swrly V"4&lng  for  forMl 

Opoinunut 1.0-tter size* 0 0* " 105 W4 Shal a*= it 

favourtbIg of your Mudly lock into Us -  matter "d 

arrw4e tv, issue tho *PPOIntmout letter at* Itho evilosto 

Th4wd,39 YOUI 

DAtod 1 10 * 6,*90* 

(Pankaj Jyoti D-1s) 

Junior Utmographeri 

I 



V LQ 
Y 

z 

_Tateg,,,ry 
L  

RA 	 Categtiry 6 : Eli , 	ucan. 
Cr-tCgory.Nu. 27: Diplollia in,%jech. Engineering. 
CrAtC90rY No: 28: I)cgree in Mcchanical/Eic-cri, 
collegc: 

z 	T 	 Category No. 29: B., ~, with I luidi as elective sill, 
grduate %%-ill, E,,11glish as 3  subject plus a degree c 

	

J 	
standard of [3.k (I-folls) ill English anda degree, 
Category No. 30 : Diplotna'M Civil or hlc ~chaitici 

	

A A 8 (;UWAHATI 	 qualification ()fl)iplo  ­­,~~~ . 	, 	. 	0 	
thein. 	

. Inain CiVil Enginecringbecor 

RAILWAY RECRUITMENT BOARD: GUNVAHATI 	 CUegrory No. 31 : Degree in Ci il Engineerin ~ 
-Categog No. 32 

	

EMPLOYXFN'r  N(YI'ICE N2__1Z_91q_ 	
Engineering aIS :( 1

0+2) with science and Maths. 
STAnON 	 o be eligible. ,ROAD, GUWAHA-11-781001 

	

~-~DATED : 20/05/941 	 Category No. 33: Miniinum Yri certificatein Dr ~ft~ 

	

"-~W ~NFN(_, 5_A_1T;*T_3_(T/_06/96 	 India, N07) in Civil Engg. rrurn recognLsed Inliti 
Applicatiolis are invited in 	 Perim any important Itailwaysitatioll 	

duratioll. Qvil E'rigg. r
) iPlt) lna holders tind holder: ;11 proro , rina applic lit lost given tj(!I()W (to bc JiCaLly tylwd Ili using one side only in astandard 9 ize 	institution will alno be cQiwe. Xk paper) forthe following ~emporurypo4ts, likely to be permanent, in the Northeast Frontier 	(~ at,erory No. 3.1 : Matric Pl 6 s 3yr.~ . diplornu In C 

llw ,-, Y.Ai)i)iicationsc()In;)Ictcln all rcsfx-.cLs along with required e'riclosur6should be.wn'ttothe 	
recogniscd Colle ges.  

E1199. Departmc 
-Sl,'~T'AN'l' -c;EQl1tn'ARY. IZAH,WAY RPCIVAPMENT  BOARD , STATION  ROAD  GUWARATI 	Category No, 35: Degret!  i n  Ci 
T1)5JT_fi_.S,SAN1  undercertilicate ()f polibigso as to reach tile Board's office oil or beCorcTI-7,345-rs. 	I Category No. 36: Degree in Civil Engineering Dep 
_Lfi ,t o(i.T,,T)CTFi~'ai)plic,, itions  can also be-dropped In the"Applica'don Box"kept in tile IfflB Office At-efrory No, 37 : University dcg~ preference I c  
,ore 17-30 lirs. of 30/06/96. 
'11LOYIN 	

I . 	110nours & Alazter * iiegee. li~e candidate shouj( 
i 	IENTNOTICE NO. AND CA!rEGORYNO.AGA1NST .W1jlCHTHE CANDIDATE APPLIES 	J~LlnLt~_jq.  Unglishj)r 25  words  per minute in Ili 
JST CiJ:ARLY BE WRI'TTEN ON 'niE TOP OF niE COVER PM'-LOI'FS POSITIVELY.-  prescribed T(luc--ajloj~al q1jaiij;j ~a ' 

Category No. .38 : (i) lin 
-.TEGORY 	

d Class Master's Degree j: 
University Degrce/Diploma ih 9ducation/Teachii NAME Op 	SCALE 	ST`IPEND 	VACANCIES 	SEX PERIOD 	AGE 	SoU Me of Regional Colleges ofeducation ofN.C.E.R.1 THE POST 	OF PAY 	DURING 	 OF 	AS 0?4 , . 	..Medium. 

' NINQ:,UR.SC &T OBC TOTAL 	TRAPUNG 01-06-96 	Category No. 39: (j) nnd clas.6 Bachelors Degree 

	

!,`44tO4'; 01'0'2;'Ol 	08 	 -U8 to'30 Ynt'i 	
Botany/Zoolctgy. 45% marks can 6e considered ' 

Stvno ip her. ( Eng!~h) v~!FiWN67, 	 so 

	

ngweer 	.3200/- Its. 2000/- 02 	
1 	__7  Sig/GrAl 	 demarcation ofclass in Bachelor's Degree. (b) Univ4 

Appr. Signal Inspecixti/ 1400-2300/- fts. 13201. "07 02 04 7  01y  14 Both 24 r6nths 18 io 25 Yrs. 	OR 4 years integrated - Degree course in re"  135()/--.;. - ,ii 	.,. ~, ~ -. 	.... 	. 4 	 gio 

	

. . . 	.. 	 - 	I 	I .. . .. 	Competence to te 
Appr'Tiele Co 	 P 	 ach through English and Bengali mmuni. - 1400-2300/-. 	1320/- .01 "02 02: 02 	13 '  B~ th­  24 months 18 to 25 YM' 	N.B. *  (i) A GENERAL RELAXATION IN UPP cation Inspector/GrAl, .1' 	 1350/; 	

CATEGOIR I ES OFTANDIDATES HAVE '  Appr. Tele Communica- 950-1 6001-  Ps. 960/,  , '08 Oj 06. 06 	23 Both 12 months 18 to 25 Yr& 
Lion higintainer/GrAll 	 RELAXATION G IVEN IN PAR~ -2. THIS _ 2040/" RS. 1200/.., 
Tr. kssu. Draftsman 	

1200 	_ . 
	

I 	
TECT 1TOh1' 4/'8/95. 

	

04 .01 01 ,  01 	07 Botli limont,~3 `  18 to .25 Yr& 	 WTI'k  E:~ r 
l ~ :; & r) 	 .. 	 . . 	. . . . 	 I ;. , 	. 	 . . . 	N.C. (ii) - 11fE CAI~IDIDATES A4UST HA%T ACQUI Tr. Electric Foreman/ 2000-32007. Rs. 2000/- pi 01'_ 	02 Nib 12 r~onth3 '20 to 30 Yr, 	 LAID DOWN AT THE TIME OF SUBME bTA,'Deputy Shop Supdt. 
Appr .1viechanics (Elect) J400-23OO/- Rs. 1400/- 09 1  05 Oi 03 	1,8. iloth '24 months IS tb 2S Yrs. 	

HAvE iET TO APPEAR AT THE E) 
Tr_ Axqt t. Dra . rtsman 	1200-2040j- Rs. 1200/- .  03'.01 01 01. 06 Both 12 months 18 to 26 YM 	 W1'RfRE I J) OR NOT DECIARED ARE 

1. GENEPIAL WSTRUCnON 
01 	01 	Ba" 	!nunl~h! 21~5-  to 30 1:'; 	1 - 1  ABSEENIATION 

Ifewi Draft;. IGM2660/- Its. 160o/_ ot 	 01 	Both 12 months! 20 to $5 Yc& 	 C,~Ste, 3`-&hedLded nlitt (Elect.) 	
LP.O. -Indian Postal Order. rriuffiv Apprentice 	1400-1440/- li3.1400/- 06 02 01 02 	11 Both 24 months 20 to 28 Ym 	-1.2 Th~ number or vacancies shown may be incr( (;,jjnjnerci.d Apprentice 1466-1440/- ll~ 1400/ ,  1 06 02 02 01 	'1 	' 24 monUvi; 20 to 28 ym : 	 I 	Both 11~ lysiotherapist 	1400-2300/- 	 01 	- 01 	Both 	 1.3 SC/ST/OBC candidates can apply against UT 

14M2600/'-* 	' 13 ."04 
102 	 18 to 28 Yr&*. 	

candidates. SC/ST/OBC candidates need ap 

	

.07 	26 Both 	 20 to 35 Ym 

	

­ 01 	02 Both Lab Asatt. 	 975-jr)40/- 	 (" I- 	 , 	
2. AGE U?jjT 

Pharmisist 	 1360-2200/- 	
, 	

1 

3-  19 t6 28 Ym 

	

04  01  01 01' 	07 BoLiv 	 only. 

App.'hi"hanics 	1400-23QO/- Rs. ' 1320/- 04 02 01 01. 08 ,  Both 24 mont~m. 18 to 28 Ym 	2.1 The age will be reckoned as on 01-0,6- - 96. Tie F-loct/DS1. 

	

	 .96. Tie 
hed Tr, Deputy S 	2000-3200/- R& 2000/.," 	 01 	 BY15years for SC/.Wcandldat*e3 and by,:, '. 0.1 	 1 Both 12 months 20 to 30YM :3updt (Elect/DS~j : :. 	 (b) By 5 years for Bonande displaced GoTdsn 

,kppr. Mechan.ics 	14W-2.300/- 'Rs'620/' 04 01 02 61' "08 Poth 2,1 snnU. IS to  28 yr,: 	 ~c) ~Y 10 years in case of physically handica I)SUP 	 (d) Upto the age 40 years for 'RESLRVIS7S*  
klech) 

.-'tppr. 1.)-ain Examiner 	1320-1360/- -  Rs. 1320/- 06 03 Ol '02 	12 Both 24 months 18 to Z8 ym'. 	 ~e) Upto the extent ofsw-rvice rendered by G rr. A-sstl:. 	 '01 4200-2040/- ,  rts. lzw? '  'Oj 	 ~02 	Both 12 months'. 18 to 28 VIM- 	 Labours/.iubstfitutes provided that the 
(con' tinuous or broken) subjec, ,raftsman (Nleo) 	1400-2300/- U 1200/.. , 02 	01 . 	u3 	fioth ?A moti ths 18 to 2S Y' 	 ttoLhecon 

XI;13r. Junior Chemical. 	 rs. 	 7 Administrative offices ofthe Railivayorg,- I i320-2040/- ll&.13201- 02 	' 01'  * 03 	Both 12 months 18 to 25 Yr& I VActallurf;ical Asitt" 	 'es  and Institutes upto 5 ).c 
'r. C hem ical 	

tive sc,~ ict, 	
lZ4 1400-2300/-..Rs. 1400/.' - 02 jOi 	03 	f3otli i2 months 22 	Y 91 	

upper ar. limit of 36 years whichever is 1 1  Mettailur -caj A38.tL 	 (f) Upperagelirnit in case otwidovv3, divorce("  Cv. Deputy Shop 	2000- 32DO/- Rs. 2000 /~. 01 	01 - 	03 -  13oth 12 months 20 to 30 Yr3. 	 their husbaid but not remarried haU b--,'  up'.d. (Workshop) 
-pr. ldechunic.i 	1400-2300/- &q. j320/ . - 05 '02 01 02 1 10 Both 24 months 18 w 28 Ym 	

1 9) Up' to maximum age of4G years forrepatr*  
14rk-,hop) 	 I 	 . to India on cr after Ist June 1953 and IL 
,,p;)r. citicurraii, 	2PW-320-0/-. 16. 2000/- 02 '01 - 	03 , Do' 	11 Mo' nths 20 to 10 'I'm. 	 11~aldstan (Now Bandadr-sh) on dr ater 

T10 APPLY 
. Rlidi Anat. Gr,A1, 	1400-2300/- 	 ol, 	- 91, -09 	Both 	 18 to 28 ~m 	3.1 Candidates shiould alvb,  ill their own hand,, I­ r. *r,, 	 %,)ien1. 	 1, 1) ­­  t k­  lnt~ qq V_ 	

- 

	

r -1A It'T116r 	 nen (no, in r%en.rLk) on an4nnl nijailtv ni n i t, 

cot L 



HER B A C f ~ W4  

ASSOCIAPON 
NVI 

Registered under the Society Registration 

Act. XXI 1860 and recognised, by .the state Govt. 
of Assam vide 

MEMO No; TADIMISC/275/85/296, 5th January 1994 
Regd ~ No.-, 890 

S. K. Barua Road, GUWAHATI-781006 

S1. No. 94/ 8 .313 8 
	

Date .... 

Certified that Shri Shrimdti 	M/) ill 1\ Cc'. 	C-[~ ' 	z 

son 1-dayglirer jjwif~-pf Shri / Laf~ 

-f Village / To wn 	Under .  01 	0 	j 
P. / S: 	57 	 Sub-Division in the District of 

-.--.--Assam belongs to ___ 

Communily IT44bz, which is recognised as Other Backward 

43ackward-Class by thd State Government oj Assam: 

CC 

K k  v, 	Castel 

Class Mat*—OMtr 

Ile I S ~e is residing at 	_6~rl  fn —, / / I - /1-1  X_ 	Vi11Da#1Towrj I 
7.- 1  

T. E. under J~Lu V k6k 

I 

Countcr/-S' ature of 

DC S 

	

p 'S~.' 	11*;-AjstriCt of 	YZ4'j,i) -W)  Assain ZA 

r 
t Gel]. Secy / joint-40GY. 

k Authorised Person 
Wksam 0 T'Backward glas ~es' Association 

	

9, Uw 	 IV ,  
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C Tin e 	heck-Tip &T V,R 
fT oi, Tr '~,,,JP students 

Missing of a. 
boys creates 

Front Our Comet 

Front Our Correspondent Bop .i aigaon town is per Land 	Sarl ar convicted Abdul Rahma, DULLAIJILN. J ,,%ie 18 - The ir 

BONGAIGA9N, jurte 	118-A Revelnue 	 Act, 	(,f 	tmonakocha 	%lilage 	under aged In bctwePn thirteen and fiftet 

o f 	ti l e 	?.urgaigaon meet i, 

	

	 . 	I ig c%vilowanuosubmit 	Manik-pur 	Police 	Station 	-to I as orDuliaijanand 	t different times d 

	

lw , 	Undergo rigorous unprisonfnent otijections to Lheenh ancemet 	I 	. created quite a sensation in the o i l 'i 

held 	on 	Jurie 	10. 	The ,was 
f 	it years and to pay a fine larid revenue mav do so vvithin 	lurseve, Alt4gethernine boys, all stutici 

Illf!eting, 	discussed 	,.he 	imp le- s i x 	NvecLs 	from 	the 	date 	or 	of Rs 50,OM 0 ~ ill difnult 
. 
to ofthe locality, ivere reported missi 

al' -Xi-itation publication of rifbxation notifi- 	undcric) 	further 	rigorous 	Ife- three were trAced and reset. d h ~ of 	speci3i 	he 
' 

th 

k neck-up 	programine 	for 	p-;_ 
d r Ca Lion in the Azzwri Gazette, S.t 	prisonment for two years un e 

Section 447 of IPCfornturderiq A I&rge number orparents, gus. 
!-,lary 	School 	6WOOnLS 	ilt 	the 

Jo i nt 
att offlicial Prim release. 	- 
DMI ers' resenttmeul: : Tile 	Kames-war 	Das 	olf 	tile 	same atjomd h stitutionbs of DuhAj educ 	.1 

district 	and 	asked 	the 
Director of Health Ser-O.CeS to ri~o:jga;gaon 	LawNcrs' 	Assocla- village. convened by tlic ifficer-iii-charge 0 

a plan to cover all '.Ile prepare Li011 	OPPOSCI 	the 	move 	to 	The ticcused Abdu! Rahman June I t' to discuss Ole situation a. 

of 963 Ll~ schools in the transfer the cases under Railway 	attacked 	Kanteswar 	whfle prevention of further occurence of 
Vt". the 

the 	me-etitig 	Ile sioil 	Act, 	YL)t(:r 	Accident 	 a I 	1 - 11 i- any e xtr 	okfit in the ree 

i)c~puty 	Gornmimioner, 	Aaab C3 a 	 j ~jon 	Ilic injured Kajacs -.var died on inis, Warkinen Coulperv. d qee, t hs t s ; j ,. 	rig I mfficke 

A,irned'requested the heads oi 
e. loilwa Act, Gonsumer 	Formil etc to 	his WaV to  Lh 	I lum-.4 Cnese adolescent boys to cart 

%: irions 	development 	depart- GuwahaLi. 	A 	r-csoilltion 	was 	qri R X Das, Public Prosecutor 
for the SLate while Sri The police adminititmdon has U 

inents to submit future plan of 
districi t 

adopted 	to 	this 	effect 	i n 	a 	appe;i-ed 

	

of tile AssoCiation held 	IM MeLnoud, advocate defended Inceting 
and guardians to be alert to keep t' 

action 	to (feveitip the 
June 7 under tile President- 	t>/accuse'l. on 

Lheir adolescent children and to ps 
w!th locally available ressou 

,file meeting also decided to 5 ) l ip of sri Gopal Chandra Das. 	1/4 	! 
ocy go out for private tuldozi aftec,  

utillse 	the - water 	resources 
in 	dis trict. and the available 	tile 

Ille  meeting expr eted resent- 
ment at tile nlove made by the 

ne O.C. of Dulikian police stal 
p 	h.-ve been (,&ken i adequate sw a 

scheme community pol~ teclinic Government ~,vihuut consider- 
I 

missing boy~j. 

~)f bongaigaon Polytechnic for ing the Wicultics and financial 
By A S,,ArCff ?ep TIZ 

Jun AHAn, 	e 
-Tile names ofthe missing boys,- 

IX, Mollora"J" C-hetift (15) 
the benefit of the youth. - implications 	ror 	the 	litigant 

failure 	0"' 	Lhe 	N 	F 	Railway'k 
Clzzs 
Clasp IX, Gaficqh Ch- ,Gog oi 	14) 

Lai,d revenue 	The State 
decided 	to. 

public., 	 . 11  
authorities to appoint any of the , , 

Convicted for ma--der 	The 	 I " CIP-Sit M and Ratul Gogol,(14) CIL- 
Governmem. has 16 ~ticcessful candidates in dle ~yq 

hi M ' f 	1 — 
enhance 	land 	revenues 	of ~ession Judge, Bongaigilon, 	 1-4 ~ 

,j~~t of Stenographer even afteh , ,,-. 

Wucwkshop 
e date o 	 7--  six months from th 	. 	-A'. 

	

R"h 	(mnouncement - of 	interview:,g. - - 

	

on.  bamboiLF 	results, for tile purp9se, has beiint" WithdrAwal 0 	 ,V)cwed by the -onsclow circles ~ 

InIvresenVatiOP. 	here 	one inore bid to deprive as 
i the 	indigenous 	people 'Of job 1, GUWAH ATI, 	Jtl'tle 

State 	opportuni6ei ill Lhe Railwaysb3 l, 	, central C'Minlittee meeting of 	dt 

From 0 u'r Gorresponderit Narvy',!n Kalita, Ministerof 	 I i - 	 s Fro-n0icid 	)it 
Sericuit 	~ 	 sornevested Interest circles. 	i 	the A~-'sam People 

for 	RTvenue 	and 	13 r- 	i ADVIIA. Ju'ric 	18- A Ylo,~k- kcco.dlng 	LO 	knov,,ledgeable.~k, .,recently,  here a ,  Varbi l3hawan 	il' 
s~,(.)poiiLhe'n.ecessiL)'t,,'baml)00  

" 'Ar as 
011d), 	

Kalil- 	
. 
I.Sources, 	the 	Railway 	Rccruit ~ I Dhcrno utagod : rhe 	 r  

under the chairinmi-ihip tit S1. 	Ci 
HoLiram Terang, General SecreJ 	tif Crops and its pf-es(~rvviwl 

' held 	recently 	at 	the 	HorLi- 
.nc;-..t 	~owvd, 	(3uwahiiti, 	haA': rup district committee 	 I declared ten gerieral, Mo each or tary 	of 	A_~DC , and 	IAl-A 	el 

Cultural 
. 
Research stat;oll, K:ilii- Assam 	Pres,3 	Correspondems j  

the Skileduled Cas ~e, sciiedu)e 	~ ; demanded 	immediate 	Nvit.h. 

Icuchi. 	, 	, Union stageid atwo-hour dherna 
Circle 	1'ribe and OFC categoTy 

cnn~ i: - S* of Army Operation in Oic 	P( drawal 	 . 	I 
Particippling ill the workshop on June 7 in front of the 

Pala5bari 	in 	dates. eligi ble for the post 	of 
- - Office 	of 	 protest I 

&itte, says a press release. 	al 

' 	 'Alok hief 	gu'st, 	Dr as 	C 	e Stenographer through a news' 'tied rhe meeticl; atten 	by all 	s( 
fluragohain, of Caultali Univer- - 	agains, the killings -of Parag Kr. 

pi) pe,  r notification/on De cember Editor 	o f y elected M I-As of ASDC 	10 the newL 
sity,explained Lhesionificanceof Das, 	Executive 	

- 	 'is e 1?: 	1995. 	Most 	of 	th 	- jQ6  
and 	representatives 	of 	other 

bamboo use. Asomiya 11raddill, Pabitra Sam. ! 
Chutia, Dipak Sargiyari und 	seekers were local youths. 	I yan 

constituents nameiy Autonomy 	;r 
Fo 	jh lie'stated that bamboo inalso 

* 	But, despitx there being some, Demand Struggling 	rurn 
described' vs "green gold' a.-,~ MwnL~ Deorl. 	 I 	

~ 	 . 	 - 	- 
South 	Hamru ,) , 	press 	r. , ub 	vicalicies against j.he  - osts,  ~j l  I 	- 	-1-1 	al (ADSF) Ws i n.~ M-i-1 9 Kell ,  I 

I 	a 	cl I,) : 	L b 	r e 	- 
,draber of the poor People'. 

Dr. Bipin j(hangia, Associate 
P. d 	N 	p, 	j? _ jjw2lv 	autljolq, 

South Karnrup N ,,,w Wri ttn -s a 	
i es  have.-.' 

6  I allegedly 	sho~~Ing 	'to 

(MNIK) 	and 	CIII(NI 	
It 	P, 

f-iOn 	tlI'clt!scd 	'L 	e 	')(31  : 	- — 
PTofes,.;6r 	of 	Bisvii-allath, ia 	 i krtists 	Assoc 	tion, 	Dal.-I.,ala 	been 	to a b, 	 thi". , sOr  

ii'-teiest 	b any ( afirin 	of 	1-he stat-, 	lV tical 	sltu, 
cultural College and Sri Fkeni- va Dpl. A2.,-ra Aniariyod Luitparl. candidaaLi, alleg,.e th r 	ejected 

and tile ozganisationa) posi ,,Ion 
. ' t 	Agri inadhab Baruak Distr;c Sanghn 	and 	Dakhin Kam  ilp A of V17  -and also adopt ,,-d APF4 	cl 

cultural 	Officer also 	~~ tt ended ~asetjn 	VIwishFd 	;~LL~,o 	Sat 	oil 	 ()n tilt ~ItLrnllkt' if-MIC3 Zt 	Pr 1. 
~I tll —endra Sarma (,)it Nvbrkshop. 

I)r 	,(jl UmgLa 	expls~ned 	tile 
, Y 

The Xarnrup 6istrict Conti" 
mentorial awar(I 

present, 
Tile. racetbig 

, jon 	o f Lechiniques 	and 	utilisa, tteL of AIPCIJI hitki -  5UbrllIIt(:e~ 3  ed ;%j - ; .,l y0;y.ratiuns in theslate 	in 
Illy 	 ­ I, hitinboo, crops 	in 	tile 	fie!d. of 	

rilenorand 	M LO the competent. 	("U'VIA 1 IAI 	.)kill(' fu n a!;Ie  if q olv;llg ,he IjLFA 

industry. DT 13'asanta KrXhakra. abtlicrity de=nding adIqli-I"2 	A,,;,,,- 	State 	C1 11" IT 	()~ 	 tht' proilp yll 	-.Lj 	'nitist 	unforLunare 

of'iAisiarn 	Ag,-Icultu;"e 	secuf`ly 	tO . 	 Lho 	jourimlisu;, 	 i ll d i'l) 

	

I - 	, n ;, 	 .......... ... 

	

Cr,;Ver 
~ jtV 	 ~VA.,; 
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ADMINISTRATIVE TRIEMIAL 

GUWAHATI BERCH O  

IN THE MATTER OFYI- 

O.A. No. 146 of 1996. 

Sh ri P. S. Dj s 

Vs. 

N 

Applic-ant. 

Union of India & Ors. 	Respondents. 

AND 

IN,ME IMTTER OF :- 

~rittcn statement for and on 

bolialf of tile respondents. 

The answering respondents beg to state as follows 

1. 	T hv~j t the,anjswerin ~,, 2-'espondents W-We gone througjI 

a cOPY Of t 4c riPplication filed by the riPplicont ind It, 

understood the con-tonts thereof. 

Thot save nnd except the st I tenents whi ch a  re  

sPCcificaMr adnittod liere-in-bolow,, ot!j . ta  0 0 	rL., or S  t. n nts  . do  

in the OPPlication ,.)re c.1tegorically denied. Yucrther, tile 

stntenents which nre not borne On record -,  arc also denied,, 

Th.1t with, xegard to the stotements ry)dc in p,-Ir,,- 

grrip Lis 6.1 to 6.9 of tlic OP91ica t ion, 'he anaw, oring rCsPo 
. 
ndents 

u 	 s 	-10  do J90 t ndmlu-  anything con triry to rOl(-'VI:nt record of tL 

Contd.. ... 2 

t, 

P 
	

~P 	
6 



2 
L) 4, 	That with regard to tile statements aide in pjr.,,;2~ 

graph 6.10 of the nPlAicntion, it is strited Ujit the 

respondent no. 2 9  i. -.. Genortil M~nnger(P), N.F. Rnilway 

GulinLInti, is not duty bound to OPPoint the Ipplic.int n*s 

recor-mandod by tile RM.lwIY DOW-U41i tment Board. More 

onponolnont does not give indefensiblo right to be nppoiri-

ted. In this connection, Provision of Indinn Rnilway 

Establishment Kinuql Vol. I (R C,7isod Edition 1989) parr 

113 m,- .iy be referred to Which reads intor-rilin - "SOloction 

of n 0,1ndidnte by n Bo,12,d OT. 1 Rlilwny ndninis6ntion 

is, however, no 61mamntoc of enPloymont on the rnilmy 

whicU is subject to Ilia qmlifying in tile prescribed 

modionl CXnrxinntion and to his being otherwise suitIble 

fo--O .902vioc under Governmjont,." It wns also mado clor-jr 

to tile applicant thr 	6 it the selection of tile oandidito 'by 

the RO'lwny Rocraitnent Board does not confor any right 

on tile candiditos for tile po st through General Insti-action 

NO. 17 of tile EMPloyment Notice No. 1/95, -against wliich 

tile nPOAcant moue his 19,0liention for the post of junior  

Stenographer (English) in scale Fs. 1200-2040/-. 

5* 	That x4th rognrd to t1lo stntonents made in p-,j rj- 

&*~iaph 6.11 of the -1PPliention,, it is stated that Vic list 

of 16 c,1 ndidntes including the nanc of tile j  pp li ca nt 

was recomcnded on 9.11-95 to tile respondent no. 2 for 

,IPPointment. Tile respondent no. 2 in his turn while 

processing the c,- .1so fo-r scrutiny of the bio-dntn and ot-Ijor 

Contd000.,*3 
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docunents etc. as reqLLirod y  2,oceived fr on  t1jo  F-milwny 
peg 

1)"Coruitmont BO",' rd a"long with the list of 16 candidates, ~j 	- 	 U 

received complaints Of Malpracti ces  and gross img-Utlo ri-I-ic a  

in the Bblection Process. Confidont- inl letter' fron -tjj e 

CI-Ii0f Vigilance Officer y  N,F, Railwjyj MIlignon, was received 

advising the respondent no. 2 to Pend offering letter of 

'n nPpoint'. ont. The letter of tile Chief Vi6lilince Officer, 

in fact, reads as under :- 

As n nimbor of conplaints have been received 

alleging adoption of m1practice s  in  the above 

vocruitment and the s.1-o ore under invest ignt ion, ,n 

it is requested that no nPPointmotrrt lottol,  for t1le 

Post Of Jr. StcnogrnPhor (English ) should be issued 

till 0 clearance is given by Vigilance." 

ThuS, in view of above s  respondent No. 2 refrained 
from taidng further action for issuing oppointnont letters 

to the nprjli cant. Subacquently ,  the MsPondant no. 2 received 

a letter frOM Railway Board, for cancelling the M-01- Lu -,. Mm t U 

Proceedings o-L-,  Jr. S"'0nogrj; phor (English) duo to nuncrouz 

irrOgAnIviticz detected by VIc Vigilance Deptt. copy o f 

the letter is annexed as ANNEXURE R11. 

That with regard to  t1le st
~ltomon ts ninde in p,, tj 	 .1ra- 

graph 6.12 of t!10  qWlicatio,nt the nno"Wring respondent cb 
not Idy-lit Mnyt!iing contrary to rolovant rcco--,,  do of the co so . 

 That with regard to  the stntemonts mode in p,13n- 

graph 6.13 Of t' 0 rIPPliontion o  it is stated tli,.it t1lis i s  

COntd, . * *4 
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not relevm. t witLi the cases of 13 applic.nnts afg-rAnst 0,A, 

No.s 142/96 to 155/96, wko were recor-ar..iondod by tile R-nilway 

Roax-uitraent Boaxd, Guwaiviti. Tho advertisement 110ti c c 

No. 1/96 dated 20-5.96 was for additional 8 Po8ts of Stono- 

- 4 - 

9r,"Pher (F-hglizh) Imm in somle Pa.1200-2040/-. TI-ds hns gat 

no boaring 'vAtil tile panel in question. 

Another FAiployment Notice Nao.  2/95, Critegory No. 
1 is for tile POL-'t Of Office Clerk in scale Ps. 950-1500/-. 

This category is quite different from the category of 

Junior Stenogr-oPhor (Englisil) in scale Rs.1200-2040/- and 

as m ich,, this lins no relevance 1.1ith tile  0,- . , so  O f Junior  

Stenographer (English). 

That with regard to  tile Statements made in p,12,., -  

graph 6.14 of the IPPlicition, tile answering respondents 

do not ,Idmit nnyt.11i ng  contrary to relevant records of tile 

ctlac, 

9. 	That the answering xOsPondents subrj-it that tile 

OfOxesaid selection ha8 to be cancelled in view of various  

ilTc6illarity and nolp.-imcticoo in tile selection.  " -.jlrc'Idy  

Pointed out awve, mor e emPanclmcnt Of a condidate does 

not give nny indefeasible right Af IPPointnent* Tilo 

03ndidntca were well awaro of -the decision to cancel tile 

selection. The said decision hos boon taken in the 0 ~ontcr 

Public interest. 

Contd.....5 
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Thot the answering respondents crave lenve of the 

Hon'ble Tribanql to submit additional written stntenont in 

c,qsc the same is found to be necessary in due cotirse. 

Vint in view of the facts -and circ-Lu'wtrinces stated 

abovep the instant application is not m., . intninnble and linble 

to be dismissed. 

V  E  Pi  I F I C Aj I  o  N. 

14 MT 	aged About 	yc"Irs 

by OO OLLPqtiOn RIilwqY Service, working as Deputy Chief 

Personnel Officer of ti,10 Nortjjeast Frontie-r Raill4a y, 

do hereby soirm. nly ,Iffir M ind state t1lat tile statements 

made in Pnrngrnph 1 and 2 are true to my knowledge, 

those made in Pan,  grIPIIS 3 to 8  are true to my inforr-antion 
being mitters of records and tile rests .1 re. my  111,mb, a  

submission before this Hon'ble Tribunal. 

v W,4~ 
DEPUTY CHIEF PERSOMEL OFFICER 

-IORTIM RAIIh4AY N01ZTHE'AU2 PIL 
MAIZGAON :-. GUWAHATI 
FOI~ & ON B.,L~HAIF OF 
UMON 02 11TDIA. 

Dy. C 	o:.-r onr::) officar (a) 
10 

N.,F. Aly., 

L1 

9 



6 	 ANIM XURE 

Railway RecalAtment Board 	Guma ha t, i 

NO. RRB/G/41/900 	 Dated 05.9.96. 

0  T  1 0 E*  

Sub: C-ancellition of Recruitn ,ent pqnIls of Stenogrn pliers 
(English) in scale Rs.1200-2040/- under Category 
NO. 7 of Employment Notice No. 1/95 dtd 26.4.96 and C2,.nft Tericlier (Bengali Mediun) in scale 

1400-2600/- under C,,It. 140. 6 of br-aploym-ent,  Notice 
No. 3/94 dtd 19.12.94. 

Railway Board vide their letter s  No . 95/E(RRB)/ 
2.5/13 dtd 7;8.96 and 96/E(UB)/25/13 dtd 21.8-95 have 
anneelled the Recratment Panels of Stenogr,,)phc:r (English) 
and Craft Teacher (BIVI) mentioned on the above subject due 
to "ri011s ix'rOgulnritics- Hence, the Recruitnent, panels 
of Stenographer (English) .Ind Craft Teacher UH) stind 
cancelled. 

Sd/- 
B. Yqlito 
Ohn irra-a a 

I%ay. R ett. Board 	G-m-jalir 0 	 Iti. 

Copy forwarded for inforr~A,,  , _Ition andA n/,qc-,U-ion  to  

1 . Gld(P)/IdLG. 
2. Gid/VigilqnCO, MG. 
3* Reatto Section in Office. 
4. Notice Board. 

Sd/- 
( B. Kali t', 

Rly. Rectt. B0,, 	
J 

Ird 	GU,4,,Ill,,Iti 
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B~el'OitE THS G:&4'T.RAL ADLII ~ilSrKiiTIVI; Uld -b-MAL 

GUWAHATI BENCH *  

IN  RIE  IviATTM  OF -0 - 

O.A. -Ho. 146 of 1996 

Sri P. J. Do s 	 Applicant. 

vs * 

Union of Indin & Ors.... Respondents. 

AND 

IN THE IVIATTER OF*- 0 

Additional written stotenente on 

belvilf of the -~cspondcnts. 

T110  onswcrirt respondents Ixog to st,- . 1 te  .18  fo llows  

That t!ic onsworin-,  respondents liovo , lrer Idy  fil ed 
r  thoi-. W"'t-Gen stotcncnts in tLIC 0fOTcsqid O-A,, However, 

Oftor filing Of the written stotements, the nPPlicont p2,,I)yod 

for ce"a'n omen dl-aent ' 0  tile Oxigit"11 APi)licqtion which 11,- .Is 

since been 011owed. Thore-ofter, I . t' 0 oPp li cn n t ~ li,~!  s fil ed 
consol.id,ltcd O.,A. Instood of repooting the contentions 

21-ii.ged in the 00rliG --,~ written stitonents, tho respondents 

CMVc 1 covc of this I-Ion'blo Tribunf. 11 to refer qnd rely upon 

t,'Ic Sor-10  Ot t',I 0  tirlo of 11ciring of the instqnt O.A. However, 

1A I'- ~G- 	 Contd.....2 
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since tile nmendment has boon Alowed which Iris noV boon > 

incorpom,ted in t"'D consolidntod Petition, tile resporidentsi 

beg, to file tilie additional written stntoments donling with 	g 

tile anonded portion. 

<1/ ,
~v 

That tile Tosporidonto 1-kave gone tlizough tile nmended 

partion of tile O.A. and 11-Ve -~Odcrstood tile contents thereof. 

8111ve and except tile stntements which ,13?c specific, lly  

ndniit -God horoinbelow, other stotemonts nodo. by tile nPplic-ont 

nX0 Wtogorically denied. Partiler g  tile st n  . or, -, s  ~jli ch ,., r  tom  u 

not borno on records nro also denied. 

fl Thot in t' 0 WTUC21 written statenents, it hns  

.ilroady bcon stnted thr .It the Selection in qUestion pwsuont 

to which tile OPPlicnnt ll ,,)s stnkod his c1nin 10 .  r npp oi ntne  .L 	, . 	. nt 

lins nlrendy boon ennoollod in view of tile voriolrz,  i .j-~ 2-.C- guln -

rities qnd n,,.)lp2,,,Ictices in tile Selection. The irre in 	es k 	 gu . 2?iti 

fo -Luid in tile -selection of Junior Stenogi ,nPhor in sonlo 

Rs. 1200-2040/,r ngninst Employment 110-ticc 	1/95 dt 26.4-95 
conducted by the RlilwOY Rccrilitnent Boord, Guwalinti ., ~,,qjlicjl 

Luis nocosainjod concolintion.of tile o ntij,e sel ection  n  

no follows 

In tile ndvortisement o f j,2,. Stonogrnphor s, roc -L r d 

qu-Ilification was menti.oned only ris jvt- .1tric-aI nt e without 

indicntin6 nnYthin,9 about tile V ,') lificltiOn Of diPlonn in 

Contd.... .3 
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sliorthrind nnd type-writing, The ndvortism. orit also did not 

StipUl'OtC PrOdUCtiOn Of diplOr-1- I 	 ) cor tifionto. As n result, 

mny of the cmididrites did not submit the wne nitho -Lig-11 

they were quolified both in shorthand ond type-writ-ing ind 

lind diplor-an cortifiento. However, the Rqilw,.iy Rocr -LLitnent 

Bo.ord, Guwah.- .)ti q  rejected the condidnt-w.,c of rarnny cligi-bic 

enndidates oil tl-o ga7o-and of non-subaiosion of diploran 

cortificatic, thereby ah. deserving eligible crindidrites were 

doPrived of conzidcrntion fox selection. 

(b) 	 SOMPIC test Checks rovenled rastakics in totolling 

in tile Written PnPOr 'Ind in conputrition. of mrks which has 

xo ~-sultcd in omponolnent of condicintos. securing less ranrks 

-Ind 40xclusion of condidntes securing more,  marks. 

In the rocraitncnt p2-ocess, it hos boon found tll,- .I t 

nll tile throe stngOs of tooting, the knowledge and qa1lity 

of the condidntos li,- .1vc boon Ivindled by n single individu-11 

(Monbor'Secrot-,iry, R'1ilw,'y Row"Lititnont Bomd) instend of 

getting tile workis done by diff02- ont giolifiod persons ris 
un do 21 - - 

Setting of qaostion pnpor for written  test *  

Selection of dictation p,- .1s.soge. 

PrOParntion of dinn .1 airkshoot including r-.L-13-k,- 

f0r vi'vq -vOce test only done by MSPIM hirioelf 

Wit!IOUt any signnt-are flUn othor two nenbors. 

TW s has rnised doubts of nnIP31rictice by MS/RRB... 

Contd ...... 4 
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d) 	 As per Board's extont instr-acti&n 15% of riOrks f0t 

written test and vivn-voco together is roqLix-od to be fixdd 

for vi-inn-voce. But in the subject i3eloction., RELB/Ga % nlinti 
. 
has adopted 15% of the sun total of nnrks for w ritton test 

(200 morks) shorthand test (300 mrks-) as well ns vivo-voco 

f s!io:rt!i.--)ncl test (3 ) v a t' cro- tnrk-s (90 norks' 	The mqrka ot 	 00 	11 

foTo irregularly included in tkiz conpirting the mm-,71z for vivn.-vocc 

teat. Thio Iv.)s 	 m 11 	undue flol-libility )1lowo.d tile selection . It ,  ority 

in t1io final allocation of marks of a c- -~ ndidnto though lie rught 

have scuLTod less nork-a in written test. 

In a nim-ber of cases it has boon noted that narks 

once allotted in tile sliorthond transcription shects linve boon 

ovor-written/def aced and now marks allotted, obtentibly to 

fnvour tile candidates of ovniuitor's c1loice. 

it lins boon noted in some c,,)sos tll,- I 	I t tilougil  t1le  

shorthand dictation scripts &) not contain certain nntorinis of 

dir..tatod prissoge, t110 typo transcription SliectS cont,- .i in th e 

natcrinl of t!lc dietnted p,- .Issogo and in a better way. This 

indientos . ridoption of nalp2-nctice in cond-Licting tile a 
. 
hoxtrind 

test. 

(g) 	 On a visual cliceldng, it has boon noted tll,-it in 

CcTtnin answer S-criPts (ti-onscription slicet) coarnining poor 

POrfol-T-lancos flighor marks linve been 0110tcd in bor-aporiaon to 

t1int containing bottor Perfoxmonce. 

0 

Contd... .. 5 
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Ole above i-f)vgulorities in t 1lic selection -)rc on.LL Y 

illustrntive and n(It exii,) -as tivo. In nny crise, wit 11 tile 	C 

lbove irregaln -I.Aties detected in t1le selection, t1lo rospondcnts 

were left witli no other option thnn to concell Vie ontire 

selection. By do3mg so g  no i1-Togularity lins boon cor- mtted 

by the respondents - mthor tile ;Dlrac lins boon done in the 

1,,)rgor public interest whic!i lins olso brought*  co nfi do ric e 

nraong the public, The iyrogul,-)ri ties were detected upon rin 

enquiry conducted by the Vigilnrico Doptt. of the I r. i1wnys 

tion of such onquiry,thc selection in ,)nd in consider.m. 

qLLOStion lins boon c,-)ncollod -)nd. tulio applic-ont S1, 101;Lld not 

ranke any grievance ,jgainst t!lo snme. 

Dint with ro&ard to t1io,  striter-lonts made in pnrngpiph 

6.15 of tho O.A. t  the respondents roiternte and reoffim, 

the stntomonts mide licro-in-nbovo. 
4 . 

I* 

ThOt Under the f-lots ond cirounstancer, stritod Obove, 

none of tile gTo-ands urged by the oPplicont towards gr.. ,.)nti ng  

the reliefs P2,11yod fox -1170 M sustninzible -)nd --jecordingly, the 

nPPlicnnt is not entitled to nny rolicf - . Is  lins boon cloined. 

6. 	Vint in view of tile fncts ond circumatoncos stoted 

nbovo,, tile O.-A. is lia6lo to be disr.,Ilssod with c ost. 

Verif i an ti o n. . .. 6 
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V  E  R  I F 1 0 A  T 1  0 N. 	
0 

I 	 aged q bovit 

yan-rz, by occupntion Railway Soavicc, 14orking as Deputy 

Uhief Personnel Office'r of the N.F. Railway ndmirlistrrition,, 

do licroby sola-anly riffirn ond stnto thot the stntorionts 

made in p,-j2-.ngrnpIis 1 and 2 nre true to my knowledge, 

those raride in 	 3 to 5 are trac to my in.Gom-ation 

being motters of records of tlic cose which I believe to 

be true nnd tile rcsts . ,Iro my tiuriblo subr-Assion before 

this Hon'ble Tribunril.-  

DEPUTY CMEF PERSOIRIM-L OFFICER 
NORTHEAST FRONTIER RAID-J"Ay 
MAIZGAON :: GUIdIRATI 
FOTI-x', & ON BEHALF OF 
U14ION 01,11  INDJA *  

0 
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/  IN I 
THE' CrITTRA-L AD!,_7INISTRATIVE TRIBUNAL 

I OTTVIT 	T  V  11 TYnTa 

L~l c6 	 In the matter of 

lei 
O.A.No.146/96 
Shri Pankaj Tyoti Das---Applic ~ ,Pt- 

_VS 
 

Union' of India & Ors. ...Respondents. 

AIND 

In the matter of 

Rejoinder of the applicant against 

the written statement and Addl. 

written stat- ement f iled by the 

respondent- s'. 

That the copies of written statement as well 

ass Addl.written st-ntement f iled by the respondents have 

been served upon me throughl -,m~ ,*.:c6unsel 'vnd going through 

the contents of boti~~ ;-Ja,,Ve` understood them thoroughly. 

I consider it necessary to file',-, rejoinder and as such 

same is filed als follows 

20 	That in -oara 5 of t'he written steLemei).t it is 

st,lted that - 	..As a number of complaint, s h ~_Ive been 

received 
. 
-Illeging adoption of malpracti,ce in the. ~bove 

recruitment and some are under investigation, it is 

requeste ~ that no z-1ppointment letter for the post of 

Junior Stenographer(English) should be issued till 

cle ~_irance given by vigil_­nce." The respondents held Up 

0 	's. the appointment because number of complaints have been 

redeived.... 

ty- 
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received regoyding adoption of rl~,lpractice Lind entire 

'ter'was investigated by vigilance, whe ~re-s acting 

u-0on the vigilvnce report thr , railway board cancelled 

the recruitment pn=l on varipus irregui ~irities and not 

n, single word of mz--lpr:,--.c+uice w.,-s spoken in the c,-ncell-~-

tion order. 

Th,--t the ground shoim,in the Addl.written 

st,-,,tement in Para 3(a) th-_-tt aunlific,-tion of diplorna 

of shorthand a hd type writing was not shown in the 

,Idvertisement is not. correct. 

That in p,-Lra 3(e) the statement goes thus 

"In a number of cases it h:-js ~ been noted th ~:.,t m:7xks once 

alloted An the shorthand tlnnscription sheet h2ve been 

over-written/def aced and new marks alloted ~ obst!jnsibly 

to favour the candidate of ev--luator's choice." In this 

st,aterfient the respondents did not st,-tte that the m-,rks 

gi-~en in the applicant Is book was changed or over-written. 

In this connection, it is-  to bp, stated that in response 

to the advertisement notice i.e., Annexure III as Mcny 

as 2120 cnndLidates Ln.pplied and 1520 ,,ppe,7~,red iii the 

written test,.out of which 172 were tested in speed test 

a .-nd finaly eEpanelled candidntes were sent for appoint 

ment. 

5* 	 That it is very natural as stci.ted in p--ra 3(e) 

th,:7~t in ,  r 	 that marks number of cases it has been noted 

once alloted in the shorthand transcription sheet hrve 

been over-written/def ~jced, .,~nd new marks nlloted j obst, ~jisibly 

to favour the candid.-te of evaluz).tor's choice." In c - ~~her_ 

words in -the answer scripts of 125 camdid ~-_tes who were 

decl=xed.. 

Playl 
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declared unsuccessful this over-writing roct 'night h.,,ve 

done and it never happened in t he c r-'s e of the 

6. 	That in reply to the statement made in p:1ra -0 

3(f), the 0111,)Plicant beg tost-te that dicto.ti on-tlk-en 

by one stenographer does not tally -with th,-It of -r-nother. 

It is humr!nly impossible to read and to t' YPEi' Out  a short- 
hand script of one stenogrL,_pher by another. The applie nnt 

appeared in the speed test not to obtain i- diploma on 

stenography, but to typEe out '.  -oxrectly the dict, 	on 

-ich the alle g, p  assage and Lis s',L 	 a~ion Of malpractice does 

not exists at all. 

7. 	 Th,-,.t in view of the facts 'stl-"%ted above, the 

written statement as well Lis the - addl.written statement 
f iled by the respondents hi1ve totally failed to mnke out 

the case of m-11practice ;-nd as such both the documents 

are not tenr;.ble under the law 41ind.there i 
. 
s L, very little 

help to this Hon'ble Tribunal for arriving at a correct 

decision ,nd as such both the documents are without nny 

merit. 

That the written statement, and the Addit:-Lon-3.1 

written st,-Itement-  speak of crudest form Of arbitrariness 
affected by bias and/or actuated by 111rltif ides . 

Th.-t the present rejoinder is filed bonnfide 

and in the interest of justice. 

Verif ic,.--*.ion ...... 

r] 	CV) 
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V  7F~,~ 	F I  C A  T- 1  0  N 

I Shri Pank,:tj Jyoti -Das )  -son of 

Shri Dayal Ch. Kumar, aged 25-years, by" caste. (DBC(Kumar), 

by religion Hindu, resideiit of Vill &.PO Got Lnnagar I  

Gwxahati-33 do hereby solemnly affirm i?jad verify that 

the contents madi~' in piragrapp .1 of this re j oinder 

~jre true to my knoviledg"e i~nd~ those m,,Ide in paralgreph 4 

ri.re derived f rom.,inf ormrt*.i.`.j 	f~~om the office of the 

Rly. Recruit m ent Board- , Guwr_Ka,~~ i and rest are humble' 

submissions before this hon'ble Tribunal. 

C_ 

. 
AND I sign this Verification on this L ~~day 

Of APril ~ 199? at Gu-wr_h,,jti. 

I 

p 

0 
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IN THE CERTRAL ADEINISMIATIVE TTRIBUNAL 

GUWAHATI BKqCH. 

IN THE MATTM,  OF 

I AC IC%f-' 

P. J. Das 	 Applicanto 

VS0 

Union of,lne.Lia& Ors. 

IND 

IN  THE  'MATTER OF  S- 

Reply to tho rejoinder filed by 

the -wpplic,,)nt. 

The answoring.rospondents bog to stntO as follows S- 

Th-at tho rnsworing respondents hlive gone 

tlLrougli the copy of tho rejoinder filed by the applic,"at 

n 	 jvo nnd except and hzive understood the content s thoroof * S, 

'A,, Iio stzitenionts which are specifically ridnAtted horo-in-bolow, 

A. 	 rojoindor -,.ro catogoricnlly othor statomonts rxide in the 

denied* Further l  the statemnts uhlich teiro not borne on 

record's nxo also denied. 

2 * 	That with rogne to the stitcmcnts mide in 

p,,irngrvph 1 of the rojoinder g  the misworing ros~'bndcnts 

At mything contrary to the rolow-nnt records. do not .dr 

Contdv**992 
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3* 	That with rcgnxd te)  t1le -'.Stntonj cqts mz%de in 

2 

"4.% -Pnc rwnApnts 	U pnr ,ngrnpjj z or the rejainder l  tho 

bee to stn-o tilat tho rocruitmonto p""Inal h-tis bam evncolled 

in viow  of vnxious irreguLaritios as pointOd out in tlic,  

vigil,,,nee report. Tho irregularities portnining to thO 

selection ,nnd pub3-ic,'ttiO',q Of the p,-nnel I-, t'!vC- ,.,.lroady boon 

J- IligiliCktod in thC additioncl written st atoment, Invosti-

gation wns carried out on the Wisis of itia cor-Pkiints. 

Irroeulaxitios in the entire process of selection includos 

w1practices "also. 

4# 	Vint with 'regord to t1io - stato Mints wdo,  in pnragrnph 

3 of the rejoindorp w1jile donying thC contentions mndo thorein, 

tiio nnswaring rospondonts bog to stntO thnt in tho ndvortiso- 

-mat $ submi ssi 
. 
on of diplom! certificito '110ng witli cipplie,11tion 

form wns not montionod as a consequence of which m,,,ny oligible 

condidntos did not subrit thoir cartificatos nlong with the 

.1pplic,ition form* As n3-rO--dY St,'AtOd in the VrittOn statenentt 

thoir Sucl, ,t~pj:Lc,,jtjons waro rojected on the ground of non-

subr,A.asjo.,j of diploma cartific ,'Ite vUtch noodless to way s  

deprived anny olielble candidntos otherwise eligible for 

consideration. In tile advartisome-ntp the quCtlifientions ,  sti- 

pu3ntod was ns under t- 

Cnto gory 	7 - Stanographor (EngUsh) 

Quau fi cati on s MatricuLzita- 

Contd*..-.3 
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Speed 	80 words per t-Inuto and 40yords 

per Minute in Shorthnnd. cn~ia T. .Vpo-

writing respoct-ivolyo 

Knowledgo of Hindi Stonogrnphy is 

-nn additional qu,11ificntion ,,zid 

will be given preference. 
91 

Age 	s 18 to 30 years." 

From the above , it is clear th"It although the 1 	9' 

qualift cation Imntriculatot wns.-s-pocificrilly mentioned 

wit1i required spooft in 5horth,-nnd. and Typo-writing, the 

,advertisement did not montion anything about the subnission 

of diplom-n certificates in respect of Shortlic-Ind and Type-

writing. Thus'l  going by tho advertiseniont, althouth it 

was not specified to-produce the diplotxi certifica tes but 

on scruttny of application forms sz-1me was ando,  obligatory 

as -I consequence of xdi-ich ~ the R,-)ilw,,Ay Recruitment Board 

rejected mnny %pplientions on the ground of non-subnission 

of diplom certificates in support of qunlificn -Itiois in 

Shorthnnd and Type-writing. Needless to say l  this has 

resulted serious r-is-cnrriago of justice and has caused 

prejudice to mrviy eligible cz-1ndidates who were otherwise 

oligiblo under the terms of the nAvortisonont. This has 

vitiated tho entire selection process. 

5, 	That ifilth regnra to tho' statonents rk,,.do in 

ptn-ragrnphs 4 ,,.nd 5 of the rejoinder, the cuiswering respon- 

don"Its beg to state thnt in a number of c,,tsos 	r&*,.rks once 

allot ', tod Wro elin-nged l ovor writton/dofncod ,,.nd now marks were 

Contd 9 * * *4 
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allotted by the evn1untor. This is onG Of VIC grouhd. s.  

for wli-jell entire sele ction wkjs 11old to be viti ,,rltGd '.Ind 

accordingly, the entire sele ction jgts cancelled. As rognrds 

sta-106-aments regarding number of enndid-ates applied .  for the 

post appeared in t1le written -cst j  speed test and vivrn 

voco tes'%: $  the answering respondents beg to stfitt.0 UdlCn 

irraguLnxities wore de'Cactod througi .-out VIC process.. of .  

seloc-ion  ,1nongst t1le s,-w 	 ns. a, policy decision t  to 	 .id c,-~ndidntes , 

the entire solection was emcalled Anidst the irregu-

lakities wore dotocted l  such cancell,'Ition of selection wns 

tlic" best course opened which needless to say, lins brought 

confidence to the public in general, more pnxticularly, 

t1je eligible enadidatos who either appeared in the soloo-

tion or could not appear in thO selection because of non-

subvission of diplom cortifient0s. In such Z.1 selection 

wheroin sudi irragakxitic- s ns pointed out in . t1je addil-lional, 

-written stntenGnt conc to ligjjt j  it is imrLaterial :Is to 

whet-har there was any over-writing' and/or addition -of -now 

marks in any pnrticulzar answer scripts The selection 

process ennnot be individualised and will h,-,1va to be taken 

as 	 -nnts 'Alo htnve approached thi s a whole* Among the '%pPlic ,  

Hon'ble Tribunal by filing various O-AS, it has been found 

that thore is ovor-wrilting to the mrxks alrendy allotted 

by the ovnluatore In some cp se s  tot,,111ing nistWms wore 

n 	 J , Dz,.s also detected. Mention my be mde of Shri P 

App  li C,- 	 , ( App 31 c,@,nt .nt in O.A. 146/96) 9  Smt* KarziaLn Dokn 

Contdo*9&**5 
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in O.A. 145/96), Sri Mrittunjay Ghosh (applicant in O.A. 

150/96) Shri Rupak Clinkrziborty (app 31 cant in 0 - A. 	/96) 

Shri Pnbi trn Kr . Kako 'I U ( r-pp 1i c,,nt in 0 - A.,  151/96) * Shri 

Pabit,ra Kr. K:Aoti h-cas boon shoxin to ha ~o obt-nined 124 

niarks in the written exar-InCition as agzninst netual mark 

1169 'This was because of mistnim in tottalling. If the 

m,nxks of writtcn exriminntion is correctly calculated (116 

m,,xks) I  in t:ha1C cv-se s  110 got total marks of 353 instead of 

361 and would not have been ompnnallod l  as. in that casd 

one Shri Sujit Chakraborty (Roll No-310556) vAio has obtained 

total of 360 ranrks wou3d have boon ompnnolIed., Whon such 

mistnkes h6ve boal detected in a number of enses including 

ovor-writing in the tottil marks, coupled with mnny other 

irregal,nritios as indientod in tlie -additional writt(3n 

st ,,ntem-nts, there vis no, option left for the corVotent 

,authority tlAn to enneel the entire soloettione The applicant- s 

cL.nnot individunliso?f their case at the cost of the Ltrgor 

interosto 

60 	21int the answoring respondents cntogori c zilly 

deny the contentions mznAo in p,-,xagrnph'6 of the rejoinder. 

The applic:int, lins totally misunderstood .nind r-Asinterpratoed 

the avorments made in p-aragrt-tph 3(f) of the addition-oil 

written statements. It is not correct that dictrated passages 

taken in Shorth,-nd cznnnot be rand out*ogothor by a Shorthand 

export. 
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pnragraphs 7 1  8 -,lnd 9 of the rojoindar t  the nnswaring 

respondents categorically deny the' contentions rcatsod there.- 

in nnd the npplic,'Int is put to the strictest proof thoraof. 

It is cntegoricaily denied that the written stntGmnts 

filed by the raspo4dont s speaks of crudosto form of arbitrar 

riness off octod by bi,,Isod nnd/or zictuatod by maltafide. 

The selection in question has been cznncallod with a view 

to bring fftrness nnd trmspirency in AChe wthod of 

selection. The npp3.icnnt cnnnot cl.,dn as n miatter of course 

for being -,,ppointod to the railwny serviceto Ardd st the 

irraguRn-rities detected in the entire process of selection, 

thore wns no option.left for t1io competent authorilEy to 

cmeel the entire selection jh-lich has broudit confidence 

articulzarly, amon g s t I.-ho ganorz-a public, -more p, -Amon g A  

the oligiblo enndidrittes. 

Tli,--%t in view of the Victs nnd drcunst,,,nces st-Vited 

nbove the cv-ncelLrition of the selection was jus - ,-knd 

proper Pnd the Hon' ble Tribunt. I would be roluctontz to 

interfere with the same nnd the O.A. filed by the cripp1icant 

is liable to be dismissed with coel. 
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nged about 

S l~-- yocnxs j  by occupntion Rnilvnry Service, -  working 

as Deputy C11-taf Personnel officer of the Northeast 

Frontier R,-).ilwV l  do hereby solormly affir n. 'Ind stfite 

thati.-  tl,.o stntownts mado in paragrziphs 1 nmd 2 are true 

to rxj knowledgo l  those rxide in pnragrnphs 3 to 7 ,,.r 0 

true to my inforantion being w-ttors of records of the 

cosa l  nnd tJio rests are my humblo submission before 

this Hmlblo Tribuaml. 

IN 0. 

DEPUTY CHIEF PMSONNEL OFFIcER 
NORMEAST FRONTIER RAILWAY 
MALIGAON -.: GUWAHATI 
FOR & ON BEH AIF- OF 
UNION OF INDIA# 
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